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[Shri Bhupesh Gupta.]

annoyed they withheld it. I put it to you that I
have information that *hey consulted the
American Embassy, they got their permission
to read out even a condolence message in this
House. I do not know when we shall get the
time to condole over this Government.
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I.LRESOLUTION RE. THE PROCLA
MATION BY THE PRESIDENT OF
INDIA IN RELATION TO HAR
YANA

Il. MOTION RE. DISMISSAL OF
UNITED FRONT GOVERNMENT IN
WEST BENGAL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Madam, on
behalf of Shri Y. B. Chavan, I beg to move
the following Resolution : —

"That this House approves the Pro-
clamation issued by the President of India
on the 21st November, 1967, under article
356 of the Constitution in relation to the
State of Haryana".

SHRI BHUPESH GUPTA (West Bengal) :
Why Mr. Chavan is not here ?

SHRI VIDYA CHARAN SHUKLA : It is
the acknowledged parliamentary practice that
any Minister can conduct the Government
business in the House and I have been
authorised.
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THE DEPUTY CHAIRMAN : I think that
Mr. Chavan should have been here but I
presume he is otherwise engaged in another
place.

SHRI BHUPESH GUPTA : He is not.

SHRI VIDYA CHARAN SHUKLA : He is
in the other House.

SHRI BHUPESH GUPTA : The
Opposition is moving a no-confidence
motion.. .

THE DEPUTY CHAIRMAN : Mr. Shukla,
do you want to speak ?

SHRI VIDYA CHARAN SHUKLA : Yes,
I will speak for two or three minutes. The
report of the Governor on which this action
was taken has been laid on the Table of the
House yesterday and it very clearly brings out
the necessity for taking this action which had
been taken in this regard.

SHRI BHUPESH GUPTA : On a point of
order. Under the Constitution and the rules, in
such a situation we are entitled to have a
report of the Governor which conforms to the
provisions and the principles of the
Constitution. We have got a document
euphemistically called the report of the
Governor. But if you go through it, if you
have a glance at it, you will see that by no
means it could be described as a report of the
Governor as required under the Constitution
for the Proclamation under article 356, for the
imposition of the President's rule. This is a
kind of crude political essay.

THE DEPUTY CHAIRMAN : You will
have your opportunity to comment on it. |
think you must take your seat, Mr. Bhupesh
Gupta, and Mr. Shukla, you may continue and
finish.

SHRI NIREN GHOSH (West Bengal):
This is no report...

SHRI VIDYA CHARAN SHUKLA : The
main point made by the Governor in the
report is because of political instability in the
State the proper governance of the State of
Haryana was not possible. And that is why
the Governor recommended...
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SHRI BHUPESH GUPTA : He does not
know...

SHRI VIDYA CHARAN SHUKLA : ..
that the President should take action under the
relevant article of the Constitution.

SHRI BHUPESH GUPTA : On a point of
order. This Report does not say this thing at
all. The Report says, it may not be possible.

SHRI VIDYA CHARAN SHUKLA : The
Report is in the hands of the Members. They
have it. But the hon. Member should allow the
House to hear me... (I?iterrwptions.) You
cannot block the entire House. Madam, he has
no authority to block the entire House. The
entire House has the right, if they want to, to
listen to the Government's point of view. And
I would request you to allow ..

SHRI BHUPESH GUPTA : 1 challenge...

SHRI1 VIDYA CHARAN SHUKLA : ... the
House to listen to the viewpoint of the
Government.

SHRI BHUPESH GUPTA : It is the
Governor's point of view you are referring to.
We are dealing with the points of view of
chariatans.

THE DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta please take your seat now. I
will call you later.

SHRI VIDYA CHARAN SHUKLA : It is
very objectionable; the hon. Member is
coming between us and the House.

SHRI NIREN GHOSH : Go and teach your
children.

THE DEPUTY CHAIRMAN : I wnul'J
request the Members... (Interruptions.)

SHRI BHUPESH GUPTA : I would like
sitting... (Interruptions.)

THE DEPUTY CHAIRMAN : I am afraid
even some Members in the Government
Benches are not interested in listening  Yes,
please continue.

SHRI VIDYA CHARAN SHUKLA : I am
not going to repeat what is said
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in the Governor's Report. I am only
completing the formality of saying a few
words while moving this motion because you
have said that while moving a motion we
must say something about it.

Now, the question here is whether the
Proclamation issued by the President should
be approved or not. I can say that, on the basis
of what the Governor has reported to the
Union Government and also on the basis of
what we have seen happening in Haryana for
the last few months, it was absolutely
necessary in the interests of democracy...

SHRINIREN GHOSH : Ah! ah?

SHRI VIDYA CHARAN SHUKLA : ... as
well as the proper running of the State
Government that this action should have been
taken. (Interrwptions.) That is why, Madam,
this action was taken to save Haryana from
the enemies of democracy and we have come
here to take the approval of the House, and 1
am sure that the House will approve of the
Proclamation issued by the President.

SHRI C. D. PANDE (Uttar Pradesh) :
Communists have no love for democracy.

SHRI BHUPESH GUPTA
Deputy Chairman, I move :

Madam

"That this House condemns the
unconstitutional action by the Governor of
West Bengal in dismissing the United
Front Government in that State and
illegally installing a Government headed by
Dr. P. C. Ghosh..."

and I should like to add here * * * if you
allow .. (Interrwptions.) I suggest...

SHRI C. D. PANDE : Madam, this should
not be allowed. You should not allow it.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : It should be erased from the
proceedings.

SHRI C. D. PANDE : You and your party
supported him... (Interrwptions)

* * *Expunged  as
Chair.

ordered by the
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[Shri C. D. Pande.] As long as he was with
you, he wasa good man. Now he is * * *.

THE DEPUTY CHAIRMAN Order,
order.
SHRI NIREN GHOSH A renegade.

(Interruptions.)

THE DEPUTY CHAIRMAN : I do not
need any explanation. That term will be
deleted. Mr. Gupta, you yourself said...

SHRI BHUPESH GUPTA : * * *

SHRI G. RAMACHANDRAN (Nomi-
nated) : May I ask Mr. Bhupesh Gupta a very
simple question ? You have coined a very
brilliant word in politics that so and so was *
* * But do you know, Mr. Bhupesh Gupta,
that this * * * was working with you and you
were working with him till yesterday ? Where
isit... (Interruptions.)

SHRI BHUPESH GUPTA : * * *

THE DEPUTY CHAIRMAN Please.
Now, this expression has to be expunged.
Let Mr. Bhupesh Gupta go on.

SHRI BHUPESH GUPTA : "and thus
brutally trampling underfoot the system of
Parliamentary Democracy". Madam Deputy
Chairman, I rise with the greatest anxiety and
the greatest concern today. As I speak on this
motion, at the very outset, I should like to
make it very clear for the sake of the future of
Indian democracy and having regard to the
lessons of history that, let us not treat it purely
as an issue or narrowly as an issue between
one side of the House and the other side.
There are some things which are sometimes
much more fundamental, deeper in sig-
nificance from the point of view of today and
tomorrow than mere party divisions and so on.
Here, on this occasion I say about what has
been struck in West Bengal, and not merely
the people of West Bengal. They have been
struck again and again in their very
unfortunate history. They had been partitioned
at one time by the Congress rulers. They had
been betrayed earlier when the West Bengal
Congress even

***Expunged as
Chair-

ordered by the
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was dismissed by the Congress High
Command. They had been denied amenities
and so on. And even today millions of
uprooted people are crying in agony for the
relief that was promised to them before the
partition of the country. Today we have a
spectacle in our State, the land of Ram Mohan
Roy, Rabindranath Tagore, Netaji Subhash
Chandra Bose, C. R. Das and other countless
mass of patriots. We have in that State the
spectacle of some traitors being installed in the
Secretariat, called the Council of Ministers.
Madam Deputy Chairman, what could be a
greater insult to the genius of our people, to
the tradition of our land, to the creative genius
of those forebears of ours, who thought of a
decent honourable society, a democratic
society and worked so that the people not only
of Bengal but the rest of the country could live
in honour and dignity ? The Congress Party
which is in supreme crises. crisis of economic
policies, crisis of their political life and
political position, and crisis, above all, of their
guilty and tainted conscience, has today
decided to trample under its feet, in the name
of the Constitution, the very foundations on
which our Constitution is built. They have
decided, like the Germans of one time, who
undid the Weimer Constitution, to end the
Constitution. It started much earlier. Today it
has started before our eyes in a massive way
by the fact that in a matter of a few hours
yesterday, these Congress rulers sitting here
claiming themselves to be democrats, these
poltical pindaris, have devoured two non-
Congress Governments out of time. Well, this
in itself should make you sit up and think what
is happening in the country. Clearly, they have
decided to hang on to power by the use of
force or by show of force. May I ask ? If your
Ministers, the puppets that you have put in
Writers Building and those who are supporting
them would have the support of the people of
West Bengal, is it necessary to send for the
Armed Forces ? Well, it is said here in the
statement "... to send 60 truck loads of armed
personnel into the streets". The people of
Bengal are held under confinement. Withdraw
your army. If you have faith in democracy, let
the people
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decide things according to democratic tenets
and principles. 1 have no doubt...
(Interruptions.) I should not be disturbed.

SHRI BABUBHAI M. CHINAI
(Maharashtra) : In order to safeguard the
interests of the citizens, they have done it.

SHRI BHUPESH GUPTA : I am coming to
you. They have sent for the Army. Well, you
say, the United Front has lost popular support.
Remove the Army for a while and you will
see the people of West Bengal, young and old,
men and women, boys and girls, storming the
Writers Building to throw these men whom
you use as puppets out into the streets of
Calcutta. You are ruling with the gun.

Therefore, Madam Deputy Chairman, the
crux of the matter is, the support to the
Ministry or whatever it is called—the puppet
show—in West Bengal is not the support of
any section of the People of West Bengal. It
has the support of the Army. It has the support
of the gun. It has the support of the weapon. It
has the support of a superior force. You have
brought in the Army into politics in a manner.
But at this rate how long will it take for the
Army themselves to say, "If you gentlemen
cannot run your Ministry without our support,
why not let us have a little Ayub or some
Generals to go there and become the
Ministers, President and so on?" That is how
the history has behaved. I fear and shudder. 1
view this matter as if we are on the threshold
of entering that phase which invites military
regimes. Military regime has already been
established in West Bengal.

Therefore, do not talk about popular
support. I wander if Mr. Prafulla Ghosh's
relatives even support him. The Congress
Party today has got 132 Members there or
more perhaps. They do not form the
Government. They want the puppets to form
the Government. They want some kind of
Shikhandis to be there so that from behind
they can rule the country. Wonderful things.
We thought that we would have a Constitution
and we would function in an honourable way.
But we have today
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monopolists. (Shri C. D. Pande slooa up in
his seat) Monopolists should net get up.

SHRI C. D. PANDE : How many votes
did AJoy Babu have when he was your Chief
Minister ?

SHRI BHUPESH GUPTA : You may not
like this word, but, honourable friends
opposite, remember the experience of
Pakistan. It began with the Opposition and the
Communists and it ended with the people
who sat on the other side. Mr. Suhrawardy
had to spend a time in jail. Was he not a lover
of democracy ? But Ayub Khan did not even
spare him. A time will come when some of
you will be sharing the same fate that many of
us are sharing. Therefore, at least for the sake
of democracy, for the sake of your children,
wake up to the dangers that loom ahead.
Wake up to the menace that challenges you.
Wake up to the dictates of your conscience, if
not anything else. And that is what I appeal to
you.

Madam Deputy Chairman, here let me
relate the case explicitly. In West Bengal, it
is quite clear that the Government sits with
the help of the Army ignoring the
Constitution which has been violated in West
Bengal. We have got a military regime, or a
quasi-military regime because I cannot think
of the Bengal Government today without the
Army, maintaining in seats of power...

SHRI AKBAR ALI KHAN : You are
forgetting that the Assembly meets on the
29th.

SHRI BHUPESH GUPTA : I am coming
to that. My friend says 'Assembly’. Well, if
you are so fond of Assembly you should have
waited for another ten or fifteen days. The
Assembly was to meet on the 18th December.
Why did you do it? You could not wait and
now you want the Assembly to meet. That is
exactly how the Latin Americans functioned.
First of all, they carried it through some
means. Then they assembled. And when the
Assembly was summoned, I the Army was
in the street. That is ' how you are also
behaving.
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[Shri Bhupesh Gupta.]

Madam, therefore, your love for the
Assembly we understand and we shall see
what happens in the Assembly. Well, I salute
the people of West Bengal. They are rising
like a man to face up to this challenge, and 1
am sure my land of martyrs and heroes shall
not go down without putting up the bravest
fight that the Bengal traditions are capable of.

SHRI CD. PANDE : You are inciting the
people to violence.

SHRI BHUPESH GUPTA : Let the hour of
trial come. I hope the people will not stand
this nonsense. (Interrwptions.) The day is not
far when people wiH come out in their
millions, through general strike and other
actions, to storm the havens of this ill-gotten,
illicit political power.

SHRI C. D. PANDE : Mr. Jyoti Basu will
kill you. He will not spare you.

SHRI BHUPESH GUPTA : Madam Deputy
Chairman, never did they reconcile to the
defeat of the Congress in West Bengal. And
how can they ? Bengal, Calcutta are the seats
of monopoly capital, both British and India.
Bengal has got a powerful working class.
Bengal has got a peasant movement. The
Bengal intelligentsia, the educated middle
class and the government employees, love
democracy. They are prepared to make any
sacrifice. Therefore, they felt that the power
had gone out of their hands. The monopolists,
political thugs, hoarders, profiteers, they all
conspired with the Central Government to
topple the West Bengal Ministry. We had the
honour of being the first target of this
reactionary Government that sits here. We
have the privilege of being the target of attack
first. Yes, at one time Bengal sent its martyrs
to the gallows before others did. Once again,
today it is a matter of privilege and pride that
the people of Bengal, of all communities, from
all provinces who live there—we are all one—
will show that it is their privilege to be the
target of attack of this Government. But that is
a politral question. Let me first come to the
constitutional question.
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The Governors have no power under our
Constitution to dismiss a Ministry, This has
been clearly stated by eminent jurists of the
country. These jurists, some of them even
opposed to our leftist view, as Constitutional
lawyers have publicly stated so, namely that a
Governor under our Constitution has no right
to dismiss the State Government or the
Ministry as Governor Dharma Vira has done.
Therefore, the Governor has exercised a power
which he does not possess and it has been
possible because the centre of power are these
people, because the Army is in their hands.
Therefore, with the help of the Army the
Governor has exercised certain powers beyond
not only the provisions of the Constitution but
even according to the conventions so far laid
even under our parliamentary democracy
which is very old. Therefore, we are faced with
such a situation. This is the first point that I
should like to make. No wonder, Madam.
Deputy Chairman, when Shri AJoy Mukherjee
asked the Government of India or the President
to refer the issue of the Governors' powers to
the Supreme Court for opinion, legal and
constitutional, this traitorous Government
refused even to refer it to the Supreme Court.
What does it show ? They are afraid of the
opinion of the Supreme Court, the highest
judiciary in the State. That itself shows that we
are acting not only against parliamentary
democracy but with premeditation in clear
defiance of the rule of law.

Madam, the Supreme Court's opinion is not
to be had. And Mr. Chavan said that plainly.
Therefore, if there is a dispute between the
Opposition and the Government whether the
Governors have such powers, our Supreme
Court is precluded from giving a verdict. Then
who will decide it ? Not the Opposition. It will
be decided by Mr. Chavan, Shrimati Indira
Gandhi and the like and by their agent, Mr.
Dharma Vira, and others who have been
planted on the State. That is the position.
Therefore, their desire becomes the law. De
facto we have actually amended the
Constitution. They have actually amended the
Constitution even without the sanction of
Parliament. Because the Constitution does not
provide such
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a power, you cannot act under the
Constitution in this manner, and so you have
acted and you have ignored the Constitution.
Acting in the name of the Constitution you
have de facto amended it outside Parliament
in partisan interest, in the interest of
monopolists and others. It is significant to
note that some American Embassy officials
speaking in the South said that American
investors will take into account The fact that
West Bengal is ruled by the leftists, and he
hoped that the India Government will take
into account the American reaction. The C. 1.
A. argument, the C. I. A. logic and the C. I. A.
advocacy, they have all been accepted by
them.

SHRI C. D. PANDE : On a point of order. I
may inform him that the opinion of Mr. AJoy
Mukherjee, whose name you mention, himself
said that your West Bengal was run in the
interest of China. He said that there were
Chinese agents in the Government.

3p.M.

SHRI P. K. KUMARAN (Andhra Pradesh)
: Is it a point of order ? (Interruption.)

SHRI BHUPESH GUPTA : Even the late
lamented Govind Vallabh Pant did not take
his son-in-law seriously. How can I take him
seriously ?

SHRI C. D. PANDE : Do you contest the
statement of AJoy Mukherjee ? He said that
in the Government he was running there were

people who were pro-Chinese. Do you
disagree ?

SHRI BHUPESH GUPTA It is all
bunkum...

SHRI C. D. PANDE : Did he not say that ?

SHRI BHUPESH GUPTA : Now, Madam
Deputy Chairman, it is quite clear that the
Supreme Court was bypassed. ..

SHRI C. D. PANDE : You are evading the
issue. Do not swear by Mr. Ajoy Mukherjee.

SHRI BHUPESH GUPTA : ... in rder to
carry out this coup. This is point number one.
6—62 R. S./67
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SHRI C. D. PANDE : The Chinese agents
were running the Government, not Ajoy
Mukherjee.

THE DEPUTY CHAIRMAN : You have
said it once, you need not repeat it.
(Interruption.)

SHRI C. D. PANDE : I am not a Chinese
agent.

SHRI BHUPESH GUPTA : You are not,
because you are open for general
sale.

SHRI C. D. PANDE
Chinese...

Not for the

SHRI BHUPESH GUPTA : Because you
are sold to the Americans... (Interruption.)

THE DEPUTY CHAIRMAN : You may
continue your speech.

SHRI C. D. PANDE : You have void
yourselves to Russia or China...
(Interruption.)

SHRI NIREN GHOSH : Shrl C. D. Pande
is a blue-eyed boy of Washington...
(Interruption.)

THE DEPUTY CHAIRMAN : That is all
right ; let us go on.

SHRI BHUPESH GUPTA : Madam Deputy
Chairman, let them listen to my arguments
and then give counter-arguments. Therefore,
this is a minority Government supported by
the Congress though temporarily. Now the
moment the United Front Government was
formed, they conspired to topple it. The
appointment of Dharma Vira was in
pursuance of this conspiracy and I brought it
to the notice of the House and wanted a
discussion on it. To-day that suspicion has
been vindicated. They raised a lot of noise
about Naxal-bari in order to divide the
Opposition so that they could bring in
President's rule. That failed. Then they tried to
buy up people. That also failed. Then they
started working on the people and wanted to
topple the Government. On October, 2, the
Military was ready and army assistance was
given to bring about the fall of the
Government, in the dead of the night. That
also failed. Now they decided to use this
Prafulla Ghosh and others in order to topple
the
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[Shri Bhupesh Gupta.] Government. Even
in that they failed. Then they decided to make
the Governor act illegally and
unconstitutionally to dismiss this Ministry
because they knew that Prafulla Ghosh cannot
oe installed in office without the prior
dismissal of the Government with the backing
of the army. Hence they behaved in this way.
Now it will be said that the Assembly is
meeting. Well, we know what is going to
happen. But why didn't you wait for another
few days? Now what happened in Rajasthan ?
We took a deputation of the majority of the
M.L.As. and presented them before the
President of India and he was satisfied that
they were present there. But nobody listened
to them at that time. The Central Government
ignored it. I can give many more examples
when, in comparable situations, the
Government acted entirely differently and in
their party interest. To-day we are told here
that the Governor said that some people had
written letters to him. Am I to go by letters
written to the Governor by =onie people when
the test is the legislature? And this is what the
Constitution provides for... (Interruption.)

SHRI C. D. PANDE : What was the
difficulty in convening the Assembly earlier ?

SHRI BHUPESH GUPTA : Now it is not
for the Governor, when the objective test is
the legislature, to give a go-by to it. This is his
subjective decision. The Governor decides
what is right and what is wrong while the
Council of Ministers is responsible io the
legislature. Their support has to be determined
by the body to which they are responsible by a
vote of confidence or otherwise. That was not
resorted to at all. The Governor acted,
therefore, absolutely illegally and sub-
jectively. In our Constitution, unlike under the
Government of India Act, the Governor is
supposed to be a Constitutional figurehead in
the State having the same powers as the
British Crown, certainly not more powers than
the President of India.

But now they have made the Governors
tiny little dictators to do away with
Governments at the behest of 'he
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Centre. This arrangement may suit yon to-day,
but it may not suit you always. Certainly it
does not suit democracy. It violates even the
elementary principles of democracy. Here 1
invite your attention to a Ministry of Home
Affairs' secret document, a confidential docu-
ment, which they circulated to some of the top
brasses and the Minister. This is a 13-page
closely typed document— Dissolution of
Legislative Assemblies and Lok Sabha—A
note on the powers of the President and the
Governor. You read this thing. If you read it,
you will see that as far as the Lok Sabha is
concerned, the President has not got such
power which Mr. Dharma Vira has assumed.
The President has the power only to act on the
advice of the Council of Ministers and to
dissolve the Lok Sabha if the Council of
Ministers advises him in such a manner. With
regard to the Governors, the Home Ministry
document made out a very laboured case, an
entirely wrong case ...

SHRI AKBAR ALI KHAN : These are the
provisions of the Constitution.

SHRI BHUPESH GUPTA : ... that the
Governor need not listen to the advice of the
Council of Ministers, that they can act on their
own, that they can dissolve the Assembly or
decide not to dissolve it, irrespective of the
advice of the Council of Ministers. The Gov-
ernor has been put at a higher level in relation
to the State legislature than the President of
India in relation to Parliament. Is it the
scheme of our Constitution ? The hon.
Minister says that the Governor has got
powers to dissolve ...

DIWAN CHAMAN LALL (Punjab) : What
has Mr. Bhupesh Gupta to say to Article
164(1) ?

SHRI BHUPESH GUPTA : But it does not
provide for the circumstances at all. Diwan
Chaman Lall has forgotten all parliamentary
knowledge ..

DIWAN CHAMAN LALL : May I read out
Article 164(1) to my learned friend ? This is
what it says : "The Chief Minister shall be
appointed by the Governor and the other
Ministers shall be appointed by the Governor
on the advice of the Chief Minister, and the
Ministers shall hold office during the pleasure
of the Governor".
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SHRI BHUPESH GUPTA What a
wonderful discovery you have made! The
same provision is there in the case of the
Prime Minister and his/her Council of
Ministers. The same provision is there in
British  parliamentary  practice—"holding
office during the pleasure of the Governor..."

THE DEPUTY CHAIRMAN : Yuu please
continue your speech.

SHRI BHUPESH GUPTA : This is because
you allowed this ignorant interruption. As I
said, my dear friend, Diwan Chaman Lall, has
forgotten all parliamentary knowledge, and he
has never been brilliant at law. Therefore, 1
cannot blame him very much. Now, therefore,
the Governor has to act on the advice of the
Council of Ministers. That has a certain
tradition. That is what makes our Constitution
different from the Government of India Act.
You cannot place the Governor at a higher
level in relation to the legislature of a State
than you place the President in relation to
Parliament. And you will find that the scheme
of the Constitution has absolutely been
negated. Madam Deputy Chairman, who am |
to give a legal opinion ? I only ask for the
opinion of the Supreme Court. Why did Mr.
Chavan not go to the Supreme Court ? Jurists,
lawyers and eminent men who are in the
summit of their legal profession and
acknowledged as very learned people in this
sphere, have, all of them practically, said that
the Governor has no such power as has been
exercised in Bengal for dismissal of a
Ministry. This is quite clear. Madam Deputy
Chairman, it is not accidental that they are
appointing  former L.C.S, officers as
Governors—I.C.S, which Mr. Nehr, called 'the
steel frame of the British. Mr. B. N.
Chakravarty, an 1.C.S, officer, dissolves the
Haryana Assembly. Mr. Dharma Vira, a
protege of the Congress Party, is again an
1.C.S, officer, known for his services under the
British. Now to-day who are ruling ? It is not
even your Council of Ministers because more
than one Cabinet Minister told me that this
was never discussed in the Cabinet; they iid
not know about it. Today, therefore, a coterie
has taken the decision. It is a coterie of Mr.
Chavan which

[ 22 NOV, 1967 ]

Front Govt, in West Bengal 622
includes Mrs. Indira Gandhi, Mr. Chavan, Mr.
Morarji Desai and some others. Then there is
that coterie of Secretaries, the Home Secretary
and some other people. Governors of course
are there with whom they are in constant
touch. They have decided it even in defiance
of their party, even in disregard of the
Cabinet, the normal ways of Cabinet
functioning. Therefore you have really an
I.C.S.-ctim-Indira Gandhi and Chavan rule in
the country which has nothing whatsoever to
do with parliamentary democracy, nothing
whatsoever to do with the Constitution. Now
they have done it.

Now why they chose yesterday ? That 1
must explain. Today the West Bengal United
Front called a mass meeting in the Calcutta
Maidan to demonstrate the massive support for
the United Front Government. They want to
forestall it. It is not accidental. Section 144 has
been imposed in Calcutta and its suburbs so
that meetings cannot be lawfully held. That is
number one. Secondly, they knew that some of
the defectors were thinking of coming back to
their fold and hence they wanted to forestall it
by dismissing the Government so that they
could not go back to their fold and meet on
December 18 in the Assembly Session. That is
why they carried out the coup in one single
day. They did not hesitate at all. They could
not wait. Now they are going to have this
Assembly Session. We know all this. Now
they are very fond of Assembly Session. But
when the Kerala Assembly was dissolved in
1965, it was not even allowed to meet once.
We asked for the Assembly to meet but the
reply was "No, the Assembly shall not meet".
The Assembly was summarily dissolved by an
order from the Centre. Today even after
dissolving the Government which was
responsible to the Assembly and which was
indeed the creation of this Assembly, and after
beheading this Government these butchers of
the Congress Party, these killers of democratic
institutions, these violators of the pledges to
the nation, these time-servers, these
opportunists have come to the conclusion that
the Assembly Session should be called.
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[Shri Bhupesh Gupta.]

Well, let us see what happens there but |
must give you the reasons for it. Two reasons
I have already given you. Madam Deputy
Chairman, the change of Government does not
take place in this way and in any
parliamentary democracy in the world a
change of Government does not take place
like this. (Interrwptions) Nobody would say
that there was civil commotion there. Did you
have any news that there was civil commotion
of such dimensions yesterday ? The Governor
did not make any statement and no paper
wrote about it. In fact the situation in Bengal
yesterday and in the preceding week was
much better from the law and order point of
view than it was 3 or 4 months ago. When the
situation was better and when there was no
trace of civil commotion, they decided to call
the Army and effect the coup d'etat. Well, the
difference between you and Ayub Khan is that
Ayub Khan marches directly with pistols in
his hands and in a military uniform but you
cowards of the Congress Government seek the
help of the Army and work behind the guns.
Ayub Khan is brave and arrogant but you are
cowards and arrogant. Of course you are all
suppressive, it is quite clear.

Madam, many events are taking place.
Leaders of the United Front are being arrested
under the Preventive Detention Act. We never
arrested a single Congress leader during the
nine months we were there. Many of you
gentlemen in Bengal—of the Congress
Party—eminently qualified to be trear-ed
under the Preventive Detention Act. We did
not give you that treatment because we felt
nobody should be treated in that manner. But
you are arresting them ; large-scale arrests are
there. Mr. Chavan, in fact, has prepared a list
of the people to be arrested. The Central
Intelligence people are taking positions side
by side with the Army. Well, that is the
position behind the puppet show. The rule will
be of a quasi-military dictatorship by the
Centre.

Madam, Deputy Chairman, I say again in
great sorrow that we started our journey here
after the commence-
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ment of the Constitution and I along with you
joined this House in 1952 and. we have been
here for 15 years. At least in the past they
wanted to talk in the language of the
Constitution. They had certain pretences. Now
these shameless people do not have any more
pretences at all. With Jawaharlal Nehru many
things have gone and also have gone the
pretences. Therefore in this ugly atmosphere,
Madam Deputy Chairman, what can I say ?
My people in West Bengal have been
punished for no other crime than the exercise
of their franchise to defeat the Congress, to
instal a non-Congress popular Government in
the State for a change after 20 years of
corruption and misuse of authority and power
by the Congress Government. The people of
West Bengal today have been delivered to a
bunch of traitors The Army is marching in the
streets of Calcutta, many leaders are being
arrested one after the other and democracy is
being stifled at every single point. But that
goes to the glory of Bengal. The people are on
strike, buses are off the streets, trams are not
in the streets. West Bengal has suffered many
an injury. Many a sorrow it has suffered but
never it has gone down as a people,. as a
nation which does not know how to fight and |
do hope the people of West Bengal will rise to
the occasion. Let them perish for their goal, let
tbem go down fighting. I am sure that in the
coming days of trial the people of West
Bengal will once again display the spirit of
heroism, the spirit of unity, although they may
have to face bullets, as many as Shri Chavan
can give them, as many as Shrimati Indira
Gandhi can give them. This kind of
dictatorship shall not be tolerated. We have
not become friends in the year of Grace 1967
to tolerate Mirzafars and Umi-chands. That is
not the teaching of the thinkers of the people
of Bengal, that is not the heritage that we have
got from our martyrs. Madam Deputy
Chairman, I know that the battle will be fought
but I must tell the people of India through this
House and even my friends opposite, our
colleagues in this House, that they should
think of parliamentary democracy today.
Parliamentary democracy is not often killed by
a
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nuclear bomb suddenly. The fact remains that
it has been molested and raped like this. That
is what is happening in our country. What
shall 1 say of Mr. Chavan and Mrs. Indira
Gandhi ? What shall I say of Shrimati Indira
Gandhi, a wonderful lady ? She dismissed the
Kerala Ministry unconstitutionally in 1959
and being at the head of the Congress
Government she dismisses two Ministries in
the matter t>f few hours. All records she has
broken. There is no doubt about it. I do not
know if Hitler were alive, if Mussolini were
alive, probably they would have given Mrs.
Indira Gandhi the order of merit.

THE DEPUTY CHAIRMAN : You have
taken half an hour.

SHRI BHUPESH GUPTA Madam
Deputy Chairman, I am going to resume my
seat. I do not know what to say. You can
understand that there comes a time in the life
of a nation when the heart wants to speak but
the language fails. Here is an occasion when
the people may not speak in the language
which will be flourishing or which will be
good for a parliamentary debate but I do hope
that Bengal will speak in the language ot Its
heart.

Madam, a crime has been committed. This
is the beginning and I know that these people
know that very well that ihe days are passing
when they can rule the country and therefore
they hava decided, it seems, as a matter of
plan, to throw even the semblance of demo-
cracy or parliamentary institutions. Here
comes the great lady, the Prime Minister of
the country, the daughter of Pandit Jawaharlal
Nehru, to whom was written the 'Glimpses of
History' in many letters compiled together.
What is she going to do ? Mrs. Indira Gandhi,
well, pretends to be very democratic. Well,
she smiles. Democracy is not a matter of
smiles or of cosmetics. Democracy is a matter
to practise in life. Democracy is a matter of a
way of political system and to-day we have
created another record by a woman Prime
Minister and one Government after another is
being slaughtered at the altar of the ego of the
Congress party.  That is also a matter of
record.
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AN HON. MEMBER : Is he attacking a
woman as a Communist?

SHRI BHUPESH GUPTA : Well, Gandhiji
established certain good things. Nehru also, in
his time, did but the daughter has got a
wonderful way of slaughtering Governments
one after another.

1 say finally in condemnation of this
Government that as long as these
people, traitors to democracy, who com
mit treason to the Constitution, remain
in power, this country has no future.
It is paving the way for the emergence
of certain things dark and green, direct
military rule. Therefore I say that the
people should wake wup against this
Government in all parts of the country
by united mass action. What are the
general strikes for, what are the other
types of mass action for if we do not
know how to utilise the democratic
weapons to take a united mass action.
And I do hope the Left and democratic
and all other parties and all the right-
minded people, whatever their other
differences—there are many—should
make one common cause ; that cause is
to solemnly pledge for the defence of
democratic unity. Everything must be
mobilised for that action. I hope the
people of Bengal will take action.
(Interruptions.) National action,
national unity, should meet this challenge of
the avaricious evil forces represented by
Shrimati Indira Gandhi, Mr. Chavan and the
Government. The people of Bengal never
took insult and oppression lying down. Never
will they again take it lying down more
especially in this year of 1967. when India
has a great upsurge of popular movement.

THE DEPUTY CHAIRMAN : Please sit
down. Mr. Gupta, please control yourself.

The questions were proposed.

THE DEPUTY CHAIRMAN: Mr. Chandra
Sekhar, 15 minutes.

st a7 |ar (IWT wAM)
ugigar, zad 2y fv § zfamn
T A F AR F Aq7 (39 Praq
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"Sardar Gurnam Singh, the Punjab Chief
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AT 1T ST BT AT 3 qEw WAY,
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fed g4 8, 34t fea A awFT 7
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| {e &t s Staram @i F Foar
What violence you have done during the last
20 years.

SHRI BHUPESH GUPTA : Go to
Calcutta and govern without the army.
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#AFC TR W WA 7 A Aqr A
% i 9fagq #ff frad
21 9T W afrrta adt frapef
VAN T afi 3z Az f AT
W WA B st ) A fears
A A A At a1 B gy,
AR ET Ata wr Awd ( Interruption)
T AMT w2 wyar ARATE oo
s &8 dm afr 5 Al ard
6 WEFT % s datwdr 5
A 7 Pz axfaar @ fa wige g
At W ool BR MNF yafedi
El 9FH 3T wrv g 6 TEAT 7
T3 F NI 39w waar
#T Framm |

SHRI NIREN GHOSH : Would  you

have a mid-term poll in Bengal »

MATRAC: I7 2 F T ayr
T A THET R A g, 4 EE i
Afasar % =@, a dquifasar & any
N A Tam A wafzxr B any am
A% AT T T 4F @ ¥ Fr e
st Fy FuHa adfr w2
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& fe e 20 Feamre ors gopr Tt
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® A F@ad fakrge 2 9k o
# are fuzkh T3 AT F weme
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Tl FTRE Tz @ forar £ reamard
LHES S R TR P e
SR ? W AT 7@ Faserd
T & w2 andT | e anrEm
feafens % am 918 qaeedy #ifr
g wn i weam e g ¥z
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WME TRIT AN X A et Fasird)
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T & Fasrs ol ww awm )
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s oft aver W WA 9 A
avare & of wgnT g fafewr @
T2 wFAT AT AR wRAr A AE Al |
W WETAT qEAA F=or ot 7 fra
§, W g A ofmAr gfe
ey ¥ feand % wg AgT SR,
afae T ady we fagi g agm e
w T faw #hra wiEt wnoad g,
1% =t a1 2 A mfar ga agr
& s wEs F 79ve7 0% FOAAAET
gt arfem ot | e AFar T
1% a1 feafass & fao

7AYT aE Aar v g fr oA
w1 Afawmz 4 &1 7 1 faaw @
araT g | E uvag g dAr g fa
e w1 ow afewe & f5oag e
a8 aux 5 awew dtam 5 qafes
T AT T & A IR ATHIT F)
qaTET 7Y AIAT Y | ITA AT W
# dfaast Frarg #13g7 48 v
A, w@ifs agy ddfer | oA
# gy, Ffan 70 3gTOrere AFATET
F IA1 ATHN ; TR G AAA F @
WE -~
"Although the Governor has no
functions, still even the Constitutional
Governor, that he is, has certain duties to
perform. His duties, according to me, may
be classified into two parts. One is that he is
to retain the Ministry in office because the
Ministry is to hold office during his
pleasure. He has to see whether and when

he should exercise his pleasure against the
Ministry. The second"....

48 TG § TTo AVATHT W ) IR
I & fwmrde &1, vmmm #1, 39
arer w1 afawe g frag o @i s
fea awz g agar feeler, s
3 fafeeh & famrs w43
Tz IFETET AT TN gard whan

F fatar g, @R agr 9 1 oY

afcfeafa & sz wremm AT
F 7g awar fx ax ama dw &
7 A A W@ 2 AT 9@ IART UEA
fawardt  dr— faam ar ofsa
wif g & 7dt awar fa fqaw qan
ARAT FuT IAL0 T TAH 9RT-
9FIT FT T TROAT .

SHRI BHUPESH GUPTA : Just one point.
Will you kindly yield ? See that Article 75 of
the Constitution with regard to the Central
Council of Ministers :

"The Ministers  shall hold office
during the pleasure of the President".

Do you mean to  say that the same thing
applies here also ?
ot ox WG : AFIA, HAAA

s awer F Avw frare @y fag
19T AT ag 73 WE e gfam-
faatem =0 arazew a1 €1 4z far
11 34 9¢ Tga 7 awar g, frm
gl wawr g, W Ag wgar fr afem
arw adt g ; "hew oar wff 3 f9
% §12 7B daafas 7o a1 913
LA

A FAm F@ TR A Ar
fo wepm qdd § A e
ey w1 9 fear § 3ﬂ-r ™ A
g "31’1’ g q gard
g F 9T 7
SHRI BHUPESH GUPTA : He should be
impeached.
S| W AT TR A9
&1 ogfimnre w7 @ 94 9iRAT 1 BT
frra =gr Fv § wifo o wamo
awadl & wfeq v fafafear o 3=
gt w7 fgar ) afss sgras o
TAAT E A AT S ‘rrF T AR Es
#T T8 mgw 2 F aw i ofr 37 wea-
et T w0 fawifer w s qast
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[sr ez de7)

AT T 7 A1, ANT A ATEA FY

I A9 GAATC AT HB ATT G AT

AT JEF AT

SHRI BHUPESH GUPTA : No, no. I know
the position because I have talked to Shri
AlJoy Mukherjee on this. They mentioned this
matter on the telephone and some 4 or 5
names were suggested. He said that as long as
it was not a Congressman, it was all right, or
something like that. Now you may say all
these things. All these developments and the
statements that are being made now show that
Mr. Chavan and Shrimati Indira Gandhi were

having a conspiracy to topple this
Government ever since that time.

o & WA@Y : ADEAT, AT AT
AT F qreEd # g A ar e g
g ot qaw wea Ale sAb Ay
#ga # A F T faws § fa
I faom @ ag a9 & e 5909
T & faa dare £ 1w weEfT |T
3 faar Fo F1E ot ) wiwa o1 amdr
A8 gar arfeg ot arer 3awr v
AT AZ ATT R, T 92 AFr AR =
F1 aform g
SHRI BHUPESH GUPTA : I am talking

about the same thing. Now, Madam, this is a
serious thing. He said that with Shri AlJoy
Mukherjee's consent the Governor was
appointed. I say, no. He was appointed and

they just mentioned some names on the
telephone.

At |wF WY ;. 9IIEAL, W &
# Fa dr vy Agm fBoog
fea #anm 7y w3 @ A et
arers a1, M wy o Fear war, 7@
ez & wfrey % foq, s F wfasy
#fag, on twdraef s fag amas
qr |

wgi A ghamor @ agm §,
afeamm & T & fdE & ag
arg wire § v agr & wadifae.
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SHRI BHUPESH GUPTA : You have now
got the army there. President Ayub Khan also
has done the same thing. I was reading his
book the other day and I was horrified to find
he had written the same thing there. And of
course, Shrimati Indira Gandhi and Shri
Chavan would also do the same thing.

SHRI NIREN GHOSH : This speech of Shri
Chandra Shekhar reveals the-real position.
o Wz @Y : wErEAn, T W
# afr wgar 5 gfaon # 9 a9
AT T UvAE #EE 7 e e
g A %7, fm ae ﬁc‘:ﬂ’ffﬁ 3T,
st ¥m fex 399 wwaw w0
AFTET F GHET AATE
g Wl ¥ oA awd R
wAT oft % ¥a TEAE FT ARGA w7
g foraT wEfy gfoamm ¥ wgvle
grad @y Fo o fraga fon §
AT F sgagm b g av fax
A T & wEE &1 A0 aTag
This was not unexpected from him because he
belongs to the lobby behind the Home
Minister. The trappings now reveal the

reactionary hiding behind. Now he is seen in
his true colour. We can now. ..

THE DEPUTY CHAIRMAN : That will
do. Now, Mr. Ruthnaswamy.

SHRI BHUPESH GUPTA : We gave you
our support when you talked of
nationalisation and all that and now you are
dealing with us in this fashion.

SHRI LOKANATH MISRA (Orissa) : That
is because in the meantime Mr. Chavan must
have realised how slippery is the shoulder
with which you gave him support. He cannot
expect to be carried long on such slippery
shoulders.

SHRI M. RUTHNASWAMY
(Madras) : Madam, you will allow me to
confine myself to the strictly constitutional
aspect of this question. So much political
electricity has been dis-



637 Dismisal of United

charged on this question already that I do not
want to add to the strength of that electrical
atmosphere. Let us first of all remember that
we are operating under a written Constitution
and under a written Constitution we are bound
by the letter of the law. No doubt even a
written Constitution has to be operated subject
to conventions which spring up from the
Constitution itself or during the working of
the Constitution. Hon. Members will
remember also the difference between a
flexible Constitution like that of England and
a written Constitution like ours and that of the
United States of America. A large number of
conventions have sprung up round the flexible
Constitution of England whereas very few
such conventions bind the letter of the law of
the United States Constitution. When
discussing the powers of the Governor let us
remind ourselves of the chief articles of the
Constitution which govern the use of those
powers.

First of all, article 154 of the Constitution
lays down that he is the head of the executive.
He is not only the head of the State but he is
also the head of the executive and every
executive operation is in his name and under
his authority. Of course, that article is subject
to another article, namely, article 163 which
says that he shall call into being a Council of
Ministers to aid and advise him. Under our
Constitution he can call anyone to aid and
advise him. But at the same time there are
other articles of the Constitution which lay
down that the executive cannot get financial
provision for fie administration except by the
vote of the legislature. So it follows that the
Governor can call for aiding and advising him
in the execution of this powers as head of the
executive only such people or group of people
as command the confidence of the legislature.
He has also the power to summon and dissolve
the Assembly. He has the power of dismissal
also. Of course, the word "dismissal" has
connotations of disgrace because we connect it
‘argely with the dismissal of executive
officidls who when they are dismissed go out
in disgrace. But when a ministry is dismissed
it does not go out in disgrace.
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It goes out because in the opinion of the
Governor it has lost the confidence of the
legislature. Now, how is the Governor to find
out whether a Ministry still retains the
confidence of the legislature or not ? If the
legislature is not sitting and if no votes are
taken, the Governor himself can by certain
notorious facts, as they are called in courts of
law, facts which are known to everyone,
ascertain the position. The facts of this case
are these. An important Minister of the United
Front Ministry, Dr. P. C. Ghosh, and his
followers left the Ministry. As a result of that
the Governor came to the opinion—may be
mistakenly—he came to the provisional
opinion that the U. F. Ministry did not retain
the confidence of the legislature. And in order
to confirm his suspicion he called upon the
Chief Minister to agree to the summoning of
the Assembly as soon as possible so that it can
be known and he can ascertain for himself
whether the U. F. Ministry retained the
confidence of the legislature. Now, if the
Chief Minister or the Ministry felt that they
still retained the confidence of the legislature,
he should have taken up that challenge of the
Governor and replied to the challenge by
allowing the legislature to be summoned to
find out for himself as well as for the
Governor whether the Ministry retained the
confidence of the legislature. This long
postponement cf the summoning of the
legislature to the 18th of December...

SHRI BHUPESH GUPTA : What long
postponement ? It was to be called on 18th
December after the paddy procurement. The
Governor knew it.

SHRI DAHYABHAI V. PATEL (Gujarat) :
Why the 18th of December? Why that date ?

SHRI BHUPESH GUPTA The pro-
curement of the amati crop will be over by
then. The procurement of the aman paddy is
vital to the peopie of Bengal and the Ministers
are going to the villages and the M.L.A.s'are
there also. He wrote to the Governor, let us
finish this thing. Madam, this is a very
relevant question. I am not blaming anyone.
But if you do not pro-
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cure the aman paddy in the month of
December then much of the marketable
surplus is gone. You know we are deficit by
2 million tonnes in foodgrains internally and
they decided to procure one million tonnes
of foodgrains.

SHRI M. M. DHARIA (Maharashtra);
May 1 know from Mr. Bhupesh Gupta
whether...

SHRI BHUPESH GUPTA
accept that argument ?

Do you

SHRI M. M. DHARIA : Was it pro-
curement of paddy or of Members ?

SHRI BHUPESH GUPTA : That is
exactly what you have done in West Bengal.
" You have procured some because you are
always procurers. Yours is the role of
procurers, whether in private life or in
public. Everywhere you are procurers.

SHRI M. RUTHNASWAMY : When the
Governor had, what everyone wiH agree
was, a reasonable suspicion that the UF
Ministry did not have the jon-fidence of the
legislature, in order to ascertain for himself,
for the country and for the people, he urged
the Chief Minister to summon the Assembly
as soon as possible but when the Chief
Minister fixed the date as late as 18th
December the Governor had no other option
but to dismiss the Ministry and call an
alternative Ministry to power so that...

SHRI BHUPESH GUPTA : Wonderful ;
Swatantra—Congress alliance. Whatever
happens, we shall not brook your party in
Bengal. (Interruptions.)

SHRI C. D. PANDE : What t.bout your
alliance with Mr. Niren Ghosh ?

SHRI BHUPESH GUPTA : It is good that
you are in open alliance but between you two
you bring in the military. | am very glad that
the Swatantra Party and Mrs. Indira Gandhi
are coming closer together. That is as it
should be because tha'; is the real position.
Why this hypocrisy? They say they are
counter-revolutionaries but they claim to be
revolution-
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aries. The revolutionaries there put a veil and
put lipstick... (Interruptions.)

SHRI M. RUTHNASWAMY : Madam
Deputy Chairman, I will not look so far into
the future as the leader Of the Communist
Group is tempted to lock. I am concerned only
with the problem which...

SHRI BHUPESH GUPTA : Now you will
be kidnapped by them. They ere full of love
for you. Madam, we need protection.

THE DEPUTY CHAIRMAN :Let him
finish. Please don't interrupt.

SHRI M. RUTHNASWAMY : Mention
has been made of the resort to the Army. The
Army is there not to ‘up-port P. C. Ghosh's
Ministry but to pio-tect the people.

SHRI BHUPESH GUPTA Rubbish;
utterest rubbish. The Army is there for the
protection of P. C. Ghosh's Ministry. It came
immediately after that and Mrs. Indira Gandhi
did goad the Ministry : "We shall give you
Army protection". P. C. Ghosh is not a
Napolean that he will sit in the Writers
Building without the help of the Army to
protect him.

SHRI M. RUTHNASWAMY : Madam
Deputy Chairman, when the leaders of the UF
Ministry openly declared that they will make
the streets of Calcutta ring with agitation and
excitement against P. C. Ghosh's Ministry, we
know what the coming of the people into the
streets of a city means. There are
constitutional provisions ; there...

SHRI BHUPESH GUPTA : Certainly the
people are entitled to protest.

SHRI M. RUTHNASWAMY : ...is
Parliament, but if you call the people into the
streets....

SHRI BHUPESH GUPTA : What about
Parliament ?

THE DEPUTY CHAIRMAN : Let him
finish; don't disturb, Mr. Bhupesh Gupta.
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SHRI M. RUTHNASWAMY
and incite them to direct action, pre
ventive steps have to be taken by any
responsible Government. Preventive
steps are taken by the police even in
ordinary circumstances to bring about
the arrest or keeping in custody of
goondas and other anti-social elements
when they tear trouble in ordinary
circumstances and here in a political
crisis when the parties in opposition
openly

SHRI BHUPESH GUPTA : What is Tne
crisis ?

SHRI M. RUTHNASWAMY
threaten direct action, it is necessary that a
responsible Governor, like the Governor of
West Bengal, should take all necessary
steps, all precautionary steps in order to
prevent riot and bloodshed that may follow.

SHRI BHUPESH GUPTA Now 1
understand; the Americans have got you to
do this. After his speech it is clear.
(.Interruptions.) Everybody knows that.
John Smith has written that your Ministers
can be bribed and he paid bribes to them.

SHRI M. RUTHNASWAMY : While I
support the Governor of West Benga!, in the
action that he has taken—in fact he has been
forced to take that action and it is not
unconstitutional at all if you read the articles
of the Constitution. ..

SHRI BHUPESH GUPTA : What is the
article ?

THE DEPUTY CHAIRMAN : Mr".
Bhupesh Gupta, you should not go on like
this. He did not interrupt you.

SHRI M. RUTHNASWAMY :
quoted those articles.

1 have

SHRI C. D. PANDE : Madam, is it given
to Mr. Bhupesh Gupta to interrupt anybody
who speaks ? Has he any special right ?

SHRI BHUPESH GUPTA : That ir. the
alliance. (Interruptions.)

[22 NOV. 1967 ]

Front Govt, in West Bengal 642

SHRI CD. PANDE : How do yo* explain
your conduct in siding with the Chinese
Communists ? You ask your friend, Mr. Niren
Ghosh, what he thinks about you.

SHRI NIREN GHOSH : You are
Washington blue boy. 1am Indian.

SHRI C. D. PANDE : For the benefit of the
House let Mr. Niren Ghosh tell
(Interruptions.)

SHRI BHUPESH GUPTA : He is not
going to war.
THE DEPUTY CHAIRMAN : I do not

want that any member from this side or that
side should interrupt.

SHRI C. D. PANDE : Mr. Bhupesh Gupta
is a nuisance to the House.

SHRI BHUPESH GUPTA : Can Mr. Pande
say how many provisions there are in the
Constitution ? How many ?

THE DEPUTY CHAIRMAN
order.

Order,

SHRI M. RUTHNASWAMY : In spite of
my best efforts to confine the debate so far as
I am concerned to the constitutional aspects of
this question, Mr. Bhupesh Gupta and others
are trying to revive that electrical atmosphere
which I tried to dissolve, as much as possible.

I support the Governor of West Bengal in
the painful action that he has been forced to
take. He had no other course open to him
because the Assembly would not meet, the
Chief Minister would not agree to the early
summoning of the Assembly and so he had to
dismiss that Ministry and find an alternative
Minist/y so that the Assembly could decide
once again whether that Ministry has the
confidence of the elected representatives of
the people or not. But while I support the
Governor...

SHRI BHUPESH GUPTA Mabharani
Gayatri Devi, your leader, what did she do?
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SHRI M. RUTHNASWAMY : This enfant
terrible of this House cannot be suppressed by
anybody but I would appeal that if he is an
enfant he must continue to act enfant as much
as possible.

While I support the Governor in the action
that he has taken, I would advise the
Governors not to go on, as well as the Central
Government not to encourage the Governors
to go on running to and fro, to Delhi and back,
to receive instructions from the Central
Government. Even if they do not receive
instructions, the suspicion spreads all over the
country that they are going to Delhi in order to
seek the advice of the Central Government.
The Constitution provides for the autonomy of
the action of Governors and therefore we
expect the Governors to take action on their
own judgment and on their own discretion.

In regard to the Governorship of Bihar,
although the President has the right to appoint
whomsoever he pleases for the sake of
harmonious working of the Government in
any State, the Chief Minister of that State
should be consulted in regard to the
appointment of the Governor. If the Governor
is not appointed according to the wishes of the
Ministry there cannot be that harmonious co-
operation between the Governor and the
Ministry, which is so necessary for the smooth
con-4 P.M. duct of parliamentary government.
Therefore, 1 would appeal to the Central
Government to keep the Governors, as far as
possible, away from them, whenever these
crises occur, because the Constitution provides
for powers being given to the Governor in
order to take action on his own judgment and
discretion.

With these observations, 1 oppose the
motion of Mr. Bhupesh Gupta.

THE DEPUTY CHAIRMAN : Mr. Akbar
Ali Khan.

SHRI NIREN GHOSH : He is a good man,
but always he stands up on the floor of the
House to support the Government.

[RAJYA SABHA ]
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THE DEPUTY CHAIRMAN : Mr. Niren
Ghosh, order, order. He does not need any
introduction at all.

SHRI AKBAR ALI KHAN Madam
Deputy Chairman, let me assure the
Opposition, as well as the public a* large, that
as a matter of principle.

SHRI BHUPESH GUPTA : How can you
assure us ? All these years they have not made
you even a Deputy Minister.

SHRI AKBAR ALI KHAN : Any action
either the President takes or the Governor
takes should not be against the general feeling
and the general trend of the public. As a
matter of principle, I assure you everyone on
this side is prepared to uphold democracy, is
prepared to uphold the Constitution, is
prepared to sacrifice anything in order to keep
up the high traditions for which the Congress
has stood all these years. (Interruptions.)
Please, try to listen to me. You may agree with
me or you may not agree with me, but I would
humbly request you to listen to me. Now,
there are two cases which entirely differ from
each other, but at the request of the Opposition
we are taking them up together.

HON. MEMBERS : No, no.

SHRI AKBAR ALI KHAN : Whatever it
is, it has been so decided. I will first take up
the case of Haryana. On the basis of the report
which has been circulated to all of us, if you
apply your mind seriously to it—I am sure
Mr. Bhupesh Gupta and Mr. Rajnarain will
apply their mind seriously—do you think it is
keeping up the dignity of democracy or is it a
mockery of democracy ? (Interruptions.)
Please listen. Out of 30 Members in the
Legislature, you have 23 Ministers and
Parliamentary Secretaries. I am not defending
anybody, Mr. Bhandari...

SHRI G. MURAHARI (Uttar Pradesh) :
The Congress started the mockery.

SHR1 BHUPESH GUPTA : Under which
provision of the Constitution you are doing it
o
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SHRI NIREN GHOSH : Does the Constitution That is your
prevent you from having so many Ministers,
State  Ministers, Deputy  Ministers  and

Parliamentary Secretaries ? SHRI G. MURAHARI : Just dissolve your

SHRI AKBAR ALI KHAN : Madam, I want
your protection. This continuous nuisance of Mr.
Niren Ghosh cannot be tolerated. Please listen to
me. I am talking something by which you would
be benefited. What I am saying is this. In
countries around us dictatorship has come into
being because democracy was made a mockery
of. It was ridiculed and everybody was laughing
at democracy. Take the case of Burma, take the
case of Pakistan and other countries.

SHRI NIREN GHOSH : In Burma there was
nothing. Everybody knows that.

SHRI M. GOVINDA REDDY : In Burma
there was only China.

SHRI AKBAR ALI KHAN : If you are
really interested in democracy, you should see
that...

SHRI G. MURAHARI : Democracy
means double talk, double dealing and ' double
crossing.

SHRI AKBAR ALI KHAN : I know you do
not agree with me. You have every right to
criticise us, but sometimes try to listen to
reason.

SHRI NIREN GHOSH : Reason from you.

SHRI AKBAR ALI KHAN : What I was
saying is that in view of the fact that
democracy, from all accounts, was being
murdered and slaughtered, action was
required. (Interruptions.) I will not go into the
details. There are several passages here—Mr.
Niren Ghosh will not do it—which show that
there was crossing of the floor four times,
sometimes five times. You would appreciate
it. Do you like it ? Would you like to cross the
floor ? I am sure you will not, although you
are a friend of China.

Council of Ministers here. (Interruption.)
How is Mr. Asoka Mehta your Minister ?

SHRI AKBAR ALI KHAN : Mr. Murahari,
I am not supporting anything, whether it be
in favour of Congress or otherwise.
(Interruption.) How can I go on ?

SHRI NIREN GHOSH : You first formed a
Council of Ministers for carrying on this
campaign.

SHRI SHEEL BHADRA YAJEE (Bihar) :
They can interrupt, but they cannot cross-
examine him.

SHRI AKBAR ALI KHAN : I respectfully
submit that in the interests of democracy this
frequent crossing of the floor, the spending
of public money to appoint Ministers, one
after another, in order to keep them, is not
right.

SHRI G. MURAHARI : If they cross to the
Congress side, thatis right.

SHRI AKBAR ALI KHAN : I think you are
more sensible than Mr. Niren Ghosh, but I do
not know what has happened to you.

THE DEPUTY CHAIRMAN : Crossing the
floor is a common sin.

SHRI AKBAR ALI KHAN : Let us not deal
only with the theoretical aspect. As I said, we
are most reluctant and we should avoid any
Governor taking the step of dismissing a
Government. At the same time, I am glad that
the Governor did not call any other Party,
because he knew that nobody enjoy a majority.
It was a right recommendation that he made
to the President that a mid-term election
should be held whereby the people could
choose their persons (Interruption.) My
submission is that in such a situation the
only correct, just, fair and democratic step
was to recommend mid-term elections.

Now, I am coming to you and I am sure
you will become more uncomfort-
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anle. Madam, so far as the constitutional
provisions are concerned, here again I say,
although it is true that the Governor is the
head of the State...

SHRI NIREN GHOSH : Mr. Akbar Ali
Khan, please come here.

SHRI AKBAR ALI KHAN : Is it a
dignified way ? I leave it to my friend. What
would the public and press think of it?

SHRI NIREN GHOSH : Why do you
threaten that you would come to us ?

SHRI G. MURAHARI : Dignity has gone
to the winds during the last twenty years of
Congress rule. Do not talk of it.

SHRI AKBAR ALI KHAN : I am coming
to your problem. What I want to say is
although I do think, as many others think, that
it is a debatable point, yet we have the
provision about the discretion of the Governor.
The question is whether it is open to the
Governor to exercise it under article 163(2) to
dismiss the Government. As I told you, even if
he has discretion. I hate it, I would not like
him to exercise that discretion. But there are
occasions. As very correctly pointed out by
Shri Chandra Shekhar, the very statement of
Mr. Mukherjee, the then Chief Minister,
saying that 'there is a party in my Government
which is in conspiracy with the Chinese
Government". ..

SHRI NIREN GHOSH : That is the thing
that Mr. Chavan and Mrs. Indira Gandhi put
to him.

SHRI AKBAR ALI KHAN : He said that.
He was the Chief Minister. We agreed with it.

SHRI BHUPESH GUPTA : The Gov-

ernment was led by him...

SHRI NIREN GHOSH : That is your
conspiracy. That is the Central Government
conspiracy. Be honest with yourself.

THE DEPUTY CHAIRMAN : Please take
your seat.

[RAJYA SABHAJ
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SHRI AKBAR ALI KHAN : Please

listen to me.

SHRI M. M. DHARIA : Here Shri
Akbar Ali Khan has made a right
statement. If we refer to the 'Amrita Bazar
Patrika'...

SHRI AKBAR ALI KHAN : It is not
denied by them.

(Interruption.)

SHRI NIREN GHOSH : Never. I know
that you are speaking a lie.

THE DEPUTY CHAIRMAN : Mr.
Niren Ghosh, you cannot go on with a
running commentary.

SHRI NIREN GHOSH : If Mr. Dharia
will sit, I will sit.

SHRI M. M. DHARIA : When Mr.
Niren Ghosh has a right to misguide this
House and make a particular statement, I
should read out the evidence that is in my
hand just now.

SHRI NIREN GHOSH : You read out
when your turn comes.

SHRI M. M. DHARIA : Why should he
say that ? (Interruption.) I will adduce the
proof.

SHRI G. MURAHARI : What proof?

THE DEPUTY CHAIRMAN : I do not
think we can have a normal debate in this
fashion.

SHRI M. M. DHARIA : Please ask them
to sit.

SHRI AKBAR ALI KHAN : I was just
saying there is a statement of the Chief
Minister of West Bengal. That statement is
not denied, that statement is not challenged.
I say it was the duty of the Government of
India to have dismissed that Government
then ind there. It was because they were
tolerant. I charge the Government of Tndia
for not dismissing them then and there.

| VT AL AT AWAT FE
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SHRI AKBAR ALI KHAN : Now the
second stage has come. I say, Mr. Murahari,
you are forgetting when Mr. Rajnarain and
you spoke about the murder of a P.S.P.
worker in Asansol who did it.

SHRI G. MURAHARI : Do not try to
defend us. We can take care of ourselves.

SHRI AKBAR ALI KHAN : When you
say the thing...

SHRI G. MURAHARI : You cannot
finish democracy like this. We are prepared
to die.

SHRI AKBAR ALI KHAN : What I am
submitting. Madam, is that these persons
who are now supporting them were the
loudest to say that the Left Communists were
doing this and that. (Interruption.) If there is
any move in the present direction, it is not
against the people of Bengal. I am second to
none and there is nobody who does not bow,
who does not salute the people of Bengal for
all they have done. It is not against
democratic principle... (Interruption.) If there
is any move in mobocracy. We want
democracy. You want people to go to the
streets and create a scene. We do not want
that. We want democracy. You want burning
of buses and public property. It is your
object. There is nothing -against the people
of Bengal. There is nothing against the
democratically-minded people. There is
nothing against those who respect law and
order. But I tell you that the spirit of the
great people like Rabindranath...

SHRI BHUPESH GUPTA : Shri Prafulla
Ghosh will not, does not come out of Raj
Bhavan where he has been staying. Now he
is Chief Minister...

SHRI AKBAR ALI KHAN : Because he
was afraid of your mobocracy of all sorts.
He was afraid you wanted to collect
people...

SHRI BHUPESH GUPTA : I shall resign
from this House if Shri Prafulla Ghosh can
come to the street and display even a
semblance of popular support behind him.

7—62 F.S./67
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SHRI AKBAR ALI KHAN : That is to be
seen.

SHRI BHUPESH GUPTA : He has shut
himself in a room. Coward of a Chief
Minister.

(Interrwptions.)

SHRI NIREN GHOSH : That is the old
practice of the Congress.

SHRI BHUPESH GUPTA : You have to
put Shri Prafulla Ghosh in a refrigerator.

THE DEPUTY CHAIRMAN : I am afraid
if such interruptions go on, the Opposition
will not be getting enough time to speak.

SHRI G. RAMACHANDRAN : | am not
taking part in this debate or controversy. But
this morning my friend Shri Bhupesh Gupta
called Shri P. C. Ghosh a You were very
pleased with this till yesterday. Why are you
suddenly displeased with him ? Now he says
that Shri P. C. Ghosh is a coward. I can tell
him he is no coward and there will be a trial of
strength very soon.

SHRIBHUPESH GUPTA: He is
hiding behind...

SHRI G. RAMACHANDRAN : We can
have debates. We can differ like hell on
political, issues; but this kind of personal
attack calling him a * * * etc. is a most
undignified behaviour on his part.

SHRI BHUPESH GUPTA : I said.

THE DEPUTY CHAIRMAN : We cannot
have a debate in this fashion. Members of the
Opposition must be patient and listen to them.

SHRI RAJNARAIN (Uttar Pradesh): Not
only Opposition but also Treasury Benches.

Fagr * * * g aff gWw AT W
ST

* * *Expunged as ordered by the Chair.
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SHRI BHUPESH GUPTA : He was an
organiser of "Vanara Sena".

SHRI AKBAR ALI KHAN : I was just
telling something, Madam, that though the
Governor has got the power it should be
exercised very sparingly, and here we have to
see whether that exercise is justified in view of
the facts or not. That is the only question
before us. I submit that not only on the basis of
Mr. Mukherjee's statement, not only on the
basis of the speeches of my esteemed
colleagues, Mr. Rajnarain and others,
regarding murder and other things, I feel that it
was an occasion when the strength of the
Assembly had to be tested. What has he done ?
If Mr. Dharam Vira had dissolved the
Assembly, 1 would have charged him with
doing something unconstitutional. He has not
dissolved the Assembly; he has not done
anything of that kind. He had asked that the
Assembly should be called in order that the
confidence might be restored. When you want
to save democracy, what is the alternative left?

SHRI P. K. KUMAR AN : Dissolve the
Assembly and face fresh elections.

SHRI AKBAR ALI KHAN : If it comes to
that, do you think we are afraid ? No. Now
you are afraid that you have lost the majority
in the Assembly. That is why you are afraid to
call the Assembly. I think it was perfectly
right and constitutional, according to law
and...

SHRI BHUPESH GUPTA : In-law.

SHRI AKBAR ALI KHAN : .. in the
furtherance of justice and democracy, that the
step that the Governor has taken is perfectly
legitimate and he has our full support.

SHRI BHUPESH GUPTA : New ideas we
have. He has given us a new idea.

THE DEPUTY CHAIRMAN : Mr. Triloki
Singh. Now, I would request hon. Members
from both sides not to interrupt but give a
patient hearing to the other points of view.

SHRI TRILOKI SINGH (Uttar Pradesh) :
Madam Deputy Chairman before

[ RAJYA SABHA ]
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I speak upon the subject-matter undei
discussion, I would, with your permission,
like to request hon. Members on either side of
this House to bear with me for a few minutes.
I hope I will not say anything which will
provoke them to the extent of annoyance.

I find myself in great difficulty in taking
part in this debate. Two motions are before the
House ; one seeks to approve the action of the
President taken in relation to Haryana State
and the other seeks to condemn the action oi
the Governor taken in dismissing the West
Bengal Ministry last night. Madam, as you
know, the two are poles apart. But the Chair
ruled that there should be a simultaneous
discussion. So, with all the difficulty that has
been created by putting these two conflicting
motions together, I would like to confine
myself first to the constitutional aspects of the
matter and secondly to matters of
“constitutional propriety. I would like to avoid
reference to political aspects as much as
possible.

I take the motion moved by my friend, Mr.
Bhupesh Gupta, first, which I seek to support.
The Governor of West Bengal is supposed to
have taken action in dismissing the Ministry
under the provisions of the Constitution. My
friend, Diwan Chaman Lall, who is absent at
the moment, seems to rely upon that article of
the Constitution which lays down that the
Council of Ministers shall hold office during
the pleasure of the Governor. In other words,
the Governor may dismiss his Council of
Ministers any time he ".ikes. I do not know
whether he is aware of such a provision in the
Constitution in relation to the Council of
Ministers at the Centre wherein also the
Council of Ministers in the Union
Government holds office during the pleasure
of the President. I wonder if Diwan Chaman
Lall would concede that the President of India
has the power to dismiss his Council of
Ministers including the Prime Minister —I
purposely and specifically say Prime Minister
also. Ministers I know, can be dismissed upon
the advice of the Prime Minister.

[THE VICE-CHAIRMAN (SHRI AKBAR ALI

KHAN) in the Chair]
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SHRI B. K. P. SINHA (Bihar) : May I just
inform the hon. Member that this was
precisely the view that Dr. Ambed-kar took in
the Constituent Assembly. When the
Constitution was being finally passed, he said
that the President has the power to dismiss the
Prime Minister and the Council of Ministers.

SHRI NIREN GHOSH And Pandit
Nehru...

SHRI TRILOKI SINGH : Why do they
interrupt me ? Sir, we are to go by the word of
law, not by what Dr. Ambedkar or any other
Member of the Constituent Assembly said
when that article was under discussion. I
would be glad if my friend, Mr. B. K. P.
Sinha, were to concede that the President of
India has the power to dismiss the Prime
Minister and his Council of Ministers. [ am
really surprised...

SHRI P. N. SAPRU (Uttar Pradesh}: May 1
just interrupt ? Dr. Ambedkar was of two
minds. He was dominated both by the
American and the British influences and
therefore he had a split personality.

SHRI TRILOKI SINGH : I am obliged to
my esteemed friend, Pandit Prakash Narain
Sapru, for saying something about Dr.
Ambedkar. There are exceptions to what I am
going to say. Mostly, Sir, Professors are like
that and Dr. Ambedkar was an eminent
Professor of Law of the Bombay University.

Sir, our difficulty and our misfortune is that
we are the inheriters of a past which belongs to
the period of slavery of our country. .Article
356 has been borrowed from the Government
of India Act, 1935. We know that India was
not ruled by a Constitution given by her oWn
people but by an Act of the British House of
Commons and the Britishers, as they were
always, thought that situations might arise
wherein they might have to go against the
wishes of the people and, therefore, in spite of
the facade of responsible Government they
have to suspend the Constitution and the
Governor or the Governor-General, as the case
might be, assumes all power to himself to
carry on the affairs of the Government.
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Sir, the question is this that the Ministers
are appointed by the Governor under the
provisions of this Constitution. They also hold
office during his pleasure. There is only one
condition and that condition is this that anyone
who is appointed as a Minister must have the
confidence of the House. Sir, along with this
provision of the Constitution, there are certain
duties cast upon the Governor. Much has been
made out of the discretionary powers of the
Governor. But I would like to draw the
attention of the hon. Members of this House
that the discretionary powers are those which
are laid down in the Constitution. They are not
in the air. Wherever the Governor is required
to act in his discretion, mention of it is to be
found in some part of the Constitution or the
other. And nowhere is it said that the Gov-
ernor can dismiss his Ministry. On the
contrary, we find specific provision in the
Constitution, article 356, which lays down that
if the Governor is satisfied that the
Government of a State is not being carried on
in accordance with the provisions of the
Constitution, a duty is cast upon the Governor.
What is he to do ? He has to make a report to
the President and not proceed to dismiss the
Ministry. The two articles co-exist. If we read
article 356 carefully, it casts, a duty upon the
Governor, in case of failure of the
Constitution, that he is not to do anything
himself but to make a report to the President
that such and such is the state of affairs in the
State. As I submitted at the very beginning,
these articles are a reproduction of certain
provisions of the old Government of India
Act. The old Government of India Act laid
down that the Governor could take action with
the concurrence of the Governor-General.
Here the President is to take action on the
report of the Governor. More or less,
substantially the provisions are the same. But
what did the Governor do in this case ? He did
not make a report to the President.

I am really surprised, aghast at the
Government of India disowning any
responsibility for the action taken by the
Governor of Bengal and dismissing his
Ministry. Now Member after
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Member comes forward and says that it was
right and correct, that it should have been done
much earlier. Not only that, they are going to
the extent of charging the Home Minister for
not doing it much earlier. What does this mean
? And, mind you, Sir, they ore not really
backbenchers. They are responsible Members
of the Congress Party, who are supposed to be
in touch with the functioning of the
Government and who know the mind of the
Government. That shows that the suspicions
held out by my friends, Mr. Bhupesh Gupta,
Mr. Niren Ghosh and so many others, have a
basis to some extent.

Sir, as I said in the beginning, I am not
going into the political aspect cf the question.
But what does the communique, as it has
appeared in the press, say ? It says that AJoy
Mukherjee's Ministry is supposed to have lost
the majority in the House. Admitted. But Dr.
Ghosh has only 17 Members in a House of
about 300—I would have understood if the
Congress had come forward to support the
Prafulla Ghosh's Ministry and would have
joined it 17 as against 140 or something like
that. And these people, tili a few days back
were with Mr. AJoy Mukherjee. What is
discretion of the Governor ?

PANDIT S. S. N. TANKHA (Uttar
Pradesh) : The Leader of the Congress Party
in the Legislature wrote to the Governor that
they are prepared to support Mr. P. C. Ghosh.

SHRI C. D. PANDE : Mr. Vice-Chairman,
may I just point out that in Kerala Mr. Thanu
Pillai was governing with only 19 persons ?

SHRI TRILOKI SINGH : I am obliged to
the hon. Members on the other side for
supplying me the relevant information. But I
regret to say that they have neither added to
my information nor to my knowledge.

The Governor referred to the crossing and
recrossing of floors. Crossing of floors has
been sanctified by ancient usage and practised
in Parliamentary history the world over.
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AN HON. MEMBER : Double-crossing.

SHRI TRILOKI SINGH : It may be treble-
crossing. It may be crossing five times, twenty
times or even hundred times. And who have
crossed the floor ? Acharya Kripalani. Did
anybody condemn him ? Who crossed the
floor ? This very man, Dr. Prafulla Ghosh. He
left the Congress in 1951 and sat on the
Opposition side. He did not resign his
Assembly seat. And nobody condemned him. I
hold Dr. P. C. Ghosh in the highest esteem and
I have had the occasion and privilege of being
friendly with him for a very long time. Who
others crossed the floor? Haflz Mohammad
Ibrahim crossed the floor in U. P. and was
appointed a Minister—Mr. C. D. Pande knows
that very well. In February 1937 he contested
for the Assembly on the Muslim League
ticket. He was declared elected and appointed
a Minister. (Interrupts by Shri C. D. Pande)
Listen, my dear friend. I am not so weak on
historical facts and events. Let me tell him that
he resigned four months later and sought re-
election as a Congress candidate. Prior to that
he was appointed a Minister. He had crossed
the floor. Not only that, Mr. Saiduddin of
Pratapgarh crossed the floor. What about Mr.
Suleman Ansari of Gorakhpur ? Did he not
cross the floor from the Muslim League and
come over to the Congress? He was appointed
Parliamentary Secretary by no other person
than Pt. Govind Ballabh Pant himself.

Sir, what is this crossing and recrossing ?
The Governor is not the judge of the wishes of
the people. The judge of the wishes of the
people are the people themselves inside the
Assembly, the representatives of the people.
The late Pt. Motilal Nehru once said about
crossing and recrossing of floors when Mr.
Raghavendra Rao and Tambe in Madhya
Pradesh defected from the Congress Party—
one of them became Home Member in 1923—
that "consistency was the virtue of an ass".
You see, Sir, the Congress President is every
day issuing appeals to the people from other
parties to come and join the Congress.
Supposing I go and join the
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Congress, I will be welcomed as a

hero...

SHRI G. MURAHARI : You will become a
Minister.

SHRI TRILOKI SINGH : ... at least I will
be given a seat on the other side, and my
Division Number will change.

At CRAIAN ¢ AITH DTS F
7 s faer s

SHRI TRILOKI SINGH : I am not prepared
to go to that extent. So this is happening every
day. Sir, the point is this. The Governor of
West Bengal, in my opinion, did not have the
power to dismiss the Ministry. All that he
could do wunder the provisions of this
Constitution was to make a report to the
President of India that the Council of
Ministers, in spite of his advice, was not
convening the Assembly and that the
Governor was satisfied that they had lost the
majority support in the Assembly and,
therefore, it was not possible for the
Government of the State to be carried on in
accordance with the provisions of the
Constitution. Then the President of India, if he
had been satisfied, would have imposed his
rule.

Now coming to Haryana, the question that
the Government of the State is not being
carried on in accordance with the provision of
the Constitution is not a question of law, but
one of fact. My friends, Justice Chagla and
Justice Sapru, will bear me out that it is a
question of fact. If one goes through the letter
of the Governor of Haryana, what does he say
? He says that if he had not taken this action,
this man might be doing this and the other
man might be doing that. He has also
mentioned of the mid-term poll, called
Members opportunists and that if a mid-term
poll is held some of the opportunists might not
get elected. This is not the function of the
Governor.

About Bengal, the Governor sitting in
Bengal says that Mr. AJoy Mookherjee lacked
the support of the majority in the Assembly.
In Haryana, the story
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is just the reverse. The Ministry has the
support of the majority. It is the majority of
today. The Members were changing sides and
going away this way and that way. The
Governor is not the Judge of the future
behaviour oi Members. The Governor has said
that the Assembly ceased to represent the will
of the people. I doubt very much if the
Assembly had ceased to do so. Sir, the
Governor has certain privileges undoubtedly
under the provisions of the Constitution. If 1
had said that much, I would have been held
guilty of breach of privilege and punished by
this august House for committing a breach of
privilege of the Legislative Assembly of
Haryana. But the Governor, sitting on the high
pedestal at Chandigarh, not so high as the
pedestal of Simla, has the temerity to say that
the representatives of the people had lost their
support. Does the writ of the Congress or, for
that matter, of any political party count in
getting a person elected to any Assembly or
the Lok Sabha or any other place in this
country ?

If that had been so, then the Congressmen
would have been returned too per cent. If that
were so, then the Communists would have
been in power long, long ago, in 1952. It is not
the ticket of a political party alone that counts.
Along with the ticket of a political party, and
the policies and programmes and its support, it
is the will of the people,—the wishes of the
people—that ultimately counts. A member of
the Assembly or a member of the Lok Sabha
simultaneously with his capacity as a
representative of the Congress Party or the
Communist Party or the Samyukta Socialist
Party or any other party, also retains a
responsibility as a servant of the House and of
the electorate whose confidence he has sought.
Therefore, a member who has been elected on
one ticket. I would humbly submit, has the
right to cross over. Now I am here in the P. S.
P. But If I find that P. S. P. has overnight
changed, I would not remain in the P. S. P. for
one single minute, even as I left the Congress
after 28 years of continuous association, in
1949 December, when the Congress was
at the
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height of its glory and at its highest, because |
thought that the Congress Party had changed,
not because I had changed. I got defeated at
the polls. But I did not bow before the election
reverse. | stuck to my guns. I stuck to my
views and I held them correct, true and in
national interest. Therefore, for the Governor
to say this, who is again a civil servant, who
'had no experience of elections, who had no
experience of wishes of the people, who had
no experience of the popular sentiments and
feelings, who, whenever any contingency
arises relies more upon the military and police
support. .. {Time-bell rings). Is my time up ? I
shall finish in a few minutes.

Hidebound as they are, they have no right
to hold such an opinion about the
representatives of the people. What a good
augury for the new Bengal Ministry, that even
before it was sworn in, we find that the Army
had been alerted and Section 144 was
enforced in the city of Calcutta and
throughout Bengal right in the dead of the
night, and several units, several wagon-loads
of soldiers ,were seen moving about in the
city of Calcutta. Is that the way democracy
functions, Sir ? Who called in this Army?
Who alerted the Army before P. C. Ghosh had
been sworn in? The Governor had no
authority, no power under the Constitution, by
which hon. Members on the other side swear,
to alert the Military. And if 'The Statesman’
report is correct, the Military had been called
in earlier than the swearing-in ceremony of P.
C. Ghosh. Ajoy Mukherjee would not have
done it. If he had done it, I would most
regretfully say that nobody would be more
foolish than he.

SHRI BHUPESH GUPTA : He did not do
it.

SHRI TRILOKI SINGH : He has not done
it. I have it from Mr. Bhupesh Gupta.
Therefore, what authority or power did the
Governor have to call in the Military ? The
Governor was acting on his own. In that way
also, Sir, democracy flourishes and lives. I
charge the Governor of Bengal with delibera-
tely disregarding the provisions of the
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Constitution in calling the Military to his side;
it was called not only to his side, not only in
the streets of Calcutta, but the portion occupied
by Dr. P. C. Ghosh in the Government House
had a special guard posted near it to save his
person from molestation. Is that the way a
popular Ministry functions ? A Chief Minister,
before he starts functioning, has to call in the
support of the police for the safety of his life.
That alone shows that democracy in Bengal has
temporarily come to an end. Whatever happens
tomorrow, whatever happens on the 29th, 1
may tell you, Sir, that the action of the
Governor has not added to the stature of our
country or to the democratic traditions which
we are trying to build up. What did the
Governor of Rajasthan do only a few months
ago ? He said the Independent Members had no
voice and thereby his action was helpful in
installing the Congress Party in power which
obviously and apparently was not in a majority
on the day when the final results of the
elections to the Assembly were announced in
the last General Elections. It is the duty of the
Centre to ensure proper functioning of the
Governors, because they are agents of the
President. If the Governors were to behave in
such a manner as to give a go-Ly to all
parliamentary traditions, to all the traditions of
democracy by which we swear, then howsoever
tall we may t31k we would be doing a distinct
disservice to our country and to future
generations that are to come.' Thank you.

SHRI DEBABRATA MOOKERIEE (West
Bengal) : I am not sure whether 1 would fit
the temper of the House tonight, but I shall try
to lift, in my own humble way, the debate
from the level of angry passions and examine
the proposition raised by Mr. Bhupesh
Gupta's motion from the constitutional point
of view. I shall, therefore, not refer to
Naxalbari. I shall not refer to the hundreds of
gheraos that took place in the unfortunate
State of West Bengal...

SHRI BHUPESH GUPTA : Nor, I hope,
will you refer to the fact that after defeat in
1952, you were made a judge by the
Congress.
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SHRI DEBABRATA MOOKERIJEE : Nor
shall I advert to the reported flight of capital
from that State. It would not be necessary to
refer either to the loss of millions of man-
hours and the losses in production value to the
extent of Rs. 34 crores.

SHRI A. D. MANI (Madhya Pradesh) :
Where did you get these figures from ?

SHRI DEBABRATA MOOKERJEE
These will be borne out by public records, and
I believe they are correct. It is not necessary
for me to refer to cases of intimidation and
even of political murders committed during
the rule of the United Front Government in
the last nine months. I shall not refer in detail
to the statement of the former Chief Minister,
Mr. AlJoy Mukherjee, who lamented that he
should have found himself in the company of
certain persons who constituted elements in
Ids Ministry which, to say the least, were
desparate. He even went to the length of
saying that some sections were owning extra-
territorial loyalty. Those are matters of recent
history. But leaving all that aside, we have to
examine, if possible, in a dispassionate
manner the constitutional question raised by
Mr. Gupta. I must say at once that always
upon a question like this, two views are
possible. I only hope that Mr. Gupta and his
friends will have the patience to listen to what
"the other fellow" has got to say. This House
will then come to a decision. The Government
has already reached a decision and it is for the
House to debate and to decide whether the
decision that has been reached is a correct
one.

In the first place, I wish to tell the House
very humbly that it would be entirely wrong
to think of British precedents in this country.
They have developed there conventions over
the centuries which guide them. Here we have
a rigid Constitution which must be interpreted
in a way so as to see that harmony prevails.

SHRI BHUPESH GUPTA : Who interprets
it?

SHRI DEBABRATA MOOKERIJEE : This
House will interpret it.
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SHRI BHUPESH GUPTA: No, we want
the Supreme Court to interpret it.

SHRI DEBABRATA MOOKERIJEE;
When the time comes, the court will certainly
not hesitate to put its own interpretation upon
it. According to my reading of the
Constitution, a Governor has functions as well
as duties. In the discharge of his functions,
normally he is guided by the advice of his
Ministers but the Constitution provides that he
has to discharge his duties also. There
discretion comes in. It is his judgment which
entitles him to say that a particular course is to
be adopted or a particular course is to be
avoided.

SHRI BHUPESH GUPTA : Not at all
under our Constitution.

SHRI DEBABRATA MOOKERIJEE : I am
not anxious to hear once again the view
expressed by my friend, Mr. Gupta. The
House heard him and the House will before
long come to a decision. I repeat that if the
matter is at any time taken to the courts, the
courts of the country will never hesitate to
give their verdict. (Interruption) I am asked
why the Government of India did not think it
right to refer the doubt entertained by the
Cabinet of West Bengal under the provisions
of article 247 to the Supreme Court for the
solution of those doubts. I submit, Sir, the
article itself forbids such a reference. I believe
some at least here are well-posted in these
matters and they will, I hope, bear me out that
the Supreme Court alone possesses the
jurisdiction to decide whether it is going to
give its opinion or not. In the second place, it
is only the doubt of the President, that is to
say, of the Central Government which is
material, not the doubt of a State Cabinet. The
Central Government has had no doubts rightly
or wrongly and, therefore, this reference
would have been incompetent.

SHRI BHUPESH GUPTA : Sir, May I refer
him to article 147 ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No, no. Mr. Mookerjee is not
yielding.
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- SHRI BHUPESH GUPTA: He has not quoted
the correct article. It is 147 and not 247. It
says:

"In this Chapter and in Chapter V ol Part
VI, references to any substantial question of
law as to the interpretation of this Constitution
shall be construed as including references to
any substantial question of law as to the
interpretation or of any order made
thereunder".

Any question can be referred.
(Interruptions.)

SHRI DEBABRATA MOOKERIJEE : I
will only say that it is most ungracious on the
part of Mr. Bhupesh Gupta to interrupt like
this.

SHRI BHUPESH GUPTA : It is most
ungracious on the part of my friend over there
to wrongly quote articles of the Constitution.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. BhuDesh Gupta, please sit
down. (Interruptions.)

SHRI DEBABRATA MOOKERJEE : 1
said that the very opening words of article
143 set all doubts at rest. The article says :

"If at any time it appears to the President
that a question of law or fact has arisen, or
is likely to arise, which is of such a nature
and of such public importance that it Is
expedient to obtain the opinion of the
Supreme Court upon it, he may refer the
question to that Court for consideration and
the Court may after such hearing as it
thinks fit, report to the President its opinion
thereon".

SHRI BHUPESH GUPTA : That is what
the Chief Minister asked. (Interruptions.)

SHRI DEBABRATA MOOKERIJEE : I say
as an aside to Mr. Gupta that it will do good to
his soul to listen io * me patiently.

SHRI BHUPESH GUPTA : Whrt will it do
to my heart if I hear such incorrect version
being given of the Constitution ?
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : If you want any tonic for your
heart, you can go to somebody else, not to Mr.
Mookerjee.

SHRI DEBABRATA MOOKERIJEE : I am
anxious to please, Mr. Bhupesh Gupta. I shall
not disoblige him. I shall read it once again.
The opening words are :

"If at any time it appears to the President
that a question of law or fact has arisen..."

Therefore the President is mentioned and
he cannot be equated with the Cabinet of
West Bengal.

SHRI BHUPESH GUPTA : The Cabinet
requested the President to refer it. The
President acts on the advice of his Council of
Ministers. And the Council of Ministers here
should have advised him...

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please sit down.

SHRI VIDYA CHARAN SHUKLA : Sir,
evidently Mr. Bhupesh Gupta does not want
to hear any views which do not conform to his
views. He has no patience to hear us.
(Interruptions.)

SHRI BHUPESH GUPTA : He does not

remember what he has read in the
Constitution.
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : That is not right, Mr.
Bhupesh Gupta. I won't allow it. You should
not make any personal reference to anybody,
saying that he does remember or he has for-
gotten it.

SHRI T. CHENGALVAROYAN (Madras)
: Let not my friend, Mr. Gupta, consider this
as cross-examination. We listened to his
speech, right or wrong, wise or otherwise. So
let him also have the patience and grace to
listen to us.

SHRI A. P. CHATTERIJEE (West Bengal) :
Mr. Vice-Chairman, on a point of order.
Would it be in order for a particular hon.
Member to say things which.were never said
from this
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side ? It was never said from this side that the
Cabinet of West Bengal could make a
reference to the Supreme Court. It was said
that the Cabinet of West Bengal requested
the President to make a reference and the
President was advised by the Council of
Ministers in Delhi not to make a reference
and that was criticised. But Mr. Mookerjee
was saying as if we had said that the Cabinet
of West Bengal should be empowered to
make a reference to the Supreme Court. That
is not what was stated.

SHRI DEBABRATA MOOKERIJEE : If
you will permit me, I will deal with Mr.
Chatterjee. I know him only too well. What
was meant was that it was the Cabinet's wish
that the matter be referred to the Supreme
Court for its decision in terms of article
143(1). It was just intended to be routed
through the Government of India. The
Government did not think it right to make
that reference.

Then, Sir, [ was going to point out that it is
always open to the Supreme Court to decline
to exercise its jurisdiction in terms of article
143 (1) and the word used is 'may' whereas in
sub-article (2) the word used is 'shall' and
therefore mandatory. The point that I am
trying to make is, if my friends opposite will
have patience to hear me, the reference to
be made

should "he a competent one. 5 P.M.
That reference has to be made

by the Government of India alone,
that is to say, the President of India. The
President did not think it right to refer. The
point now is, political capital is sought to be
made by saying that no reference was made
although the questions involved were
questions of law and fact and were of such
public importance that they deserved to be
considered~~by the Supreme Court. I opened
my speech by saying that on a question like
this where constitutional propriety is
involved, there is always scope for difference
of opinion and if I claim to-day that I am
infallible. I should consider myse If to be'the
wisest fool in the world. If similarly Mr.
Bhupesh Gupta—who seems to be
displaying tonight a
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certain kind of finicky coxcombry which is
associated with youth, I dare say he is past
middle age— claims he alone can be
infallible, he will ruin his argument by taking
up that position. You have to state your case
and you do it with all the force and emphasis
at your command. If I have a different case, |
put it forward and' if eventually the matter
comes to the court, the court will fearless of
consequences give its decision and the
Government of India, I am sure, will accept
that decision with a bowed head. The question
is not that. The question has become a
political one. I will not refer to the political
aspect of it. It has been expatiated at length by
several Members belonging to different
sections of the House 'out I will ask you to
consider whether in terms of the Constitution
itself, of the different articles of the
Constitution, the Governor could be said to
possess the power of dismissing the Ministry.
That is the real question. If he has not the
power, the Governor I am sure, will be put
right one day at somebody's instance. If he
does have the power, all this hullabaloo will
be forgotten and no one will bother about it.

Democracy, it is said, has been trampled
under foot. That is the complaint. Democracy
in this country cannot be crushed out of
existence by mere expression of opinion that
since a particular course of action was not
followed, therefore, democracy was crushed
out of existence. Does the Constitution allow
it ? I say it does—I may be wrong and Mr.
Bhupesh Gupta may be right, I have the
fairness to admit it— there is always scope for
difference of opinion, but I say it does ; I say
that the provisions of the Constitution give the
Governor the right to dismiss a Ministry.

SHRI BHUPESH GUPTA Which
provision ?

SHRI DEBABRATA MOOKERIJEE : I
have already said that the Governor has not
only functions, he also has duties to discharge.
Take for instance, when a Governor appoints
a Chief Minister, whose advice does he seek ?
Who advises him ? No one. He advises
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himself. There he does not depend upon
anybody's advice. So it is his discretion and
judgment which tell him : 'Look, this is the
man who is likely to provide a stable
Government'.

Come to the next one. He has the right
under the Constitution to be informed of all
proceedings of the Government; he can ask for
information ; he can ask for supplementary
information and he can compel information to
be given to him. That means and implies that
he is not a dummy, he is not a constitutional
figurehead. He has his duties to discharge.
Come to article 200. The Constitution gives
him the right to give his assent to a Bill or to
withhold his assent. Who advises him ? Does
the Ministry advise ? No. And not only that;
There are circumstances in which a Bill passed
by the Legislature may seek to trench upon the
powers of the High Court—1 say that by way
of illustration. He at once makes a reference to
the President and reserves the Bill for the
President's consideration. Now examine this
case. A Bill—that is clearly the effect of the
provisions of the Constitution itself—when
passed, would mean and imply that it has the
support of the Ministry which enjoys the
confidence of the House. Therefore, it has
majority support. Still the Constitution gives
the Governor the right to say : 'No. I do not
agree with this Bill'. Who advises him ? It is
he who advises himself. That is our
Constitution. That is not how Mr. Gupta reads
it but that is how I read it.

SHRI BHUPESH GUPTA
provision.

Tell the

SHRI DEBABRATA MOOKERIJEE : Turn
to article 200. That article gives the Governor
the right to reserve a Bill for consideration of

the President. Does the Ministry there advise
0

SHRI BHUPESH GUPTA : You are not
reading the articles, you are putting your own
words.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That is not fair.
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SHRI DAHYABHAI V. PATEL : He has
got into the habit of getting his own way with
the opposite side that he cannot tolerate a
difference now. He has dictated to the
Congress all this time and now when they
differ from him, he is upset.

SHRI DEBABRATA MOOKERIJEE : I am
anxious to go to the ends of the earth to please
Mr. Gupta. I will, to satisfy him, read a part,
not the whole of it because I do not have the
time to do that:

"When a Bill has been passed by the
Legislative Assembly of a State it shall be
presented to the Governor. .."

I am leaving out the unimportant part of the
article—>

"it shall be presented to the Governor and
the Governor shall declare either that he
assents to the Bill or that he withholds
assent therefrom or that he reserves the Bill
for the consideration of the President".

Who advises him ? He advises himself. I
take it, when a Bill is passed, it is passed upon
the advice of the Ministry by the majority of
the Members of the House. Yet, the
Constitution gives him this right either to give
assent or to withhold assent. Therefore it is
not right to say that the Governor must willy-
nilly. In all cases, in all conceivable
circumstances, act upon the advice rendered
him by the Council of Ministers.

SHRI BHUPESH GUPTA : But how? It
applies to all provisions.

SHRI A. P. CHATTERIJEE : Yet my friend
says that the Constitution itself embodies that
status of the Ministry.

SHRI DEBABRATA MOOKERIJEE : I did
not say that. I say the Governor is acting on
his own in the matter of giving or withholding
his assent to a Bill. So the Governor has the
right to give his assent or not to give his
assent. (Interruptions.)

Sir, in the case of breakdown of the
constitutional machinery, under article
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356 what happens? There is the provision that
the Governor will apply his independent mind
to the things happening in the State under the
tutelage of the Council of Ministers...
(Interruptions.)

SHRI BHUPESH GUPTA : Article 356
does not come in without a Proclamation by
the President.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : It is very unfair to go on
interrupting him. You should listen to what he
says.

SHRI BHUPESH GUPTA : But he says
wrong things.

SHRI SRIMAN PRAFTIJLLA
GOSWAMI (Assam) : We patiently listened
to Mr. Bhupesh Gupta's one-hour speech and
he should have the same patience to hear
others. If he intends to disturb like this, we
could also disturb him during his speech.

SHRI R. S. KHANDEKAR (Madhya
Pradesh) : May I request the hon. Member to
read article 163 which provides for the
discretion of the Governor only in certain
matters ? Ar.d he should show the article
where discretion is given to the Governor to
dismiss the Council of Ministers.

SHRI DEBABRATA MOOKERIJEE : Sir,
it is difficult to answer so many questions all
at one time. But there is a silver lining in the
cloud.

SHRI BHUPESH GUPTA : I do not know
what happened to you when you were a
Judge.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : It is not right to make such
remarks.

SHRI DEBABRATA MOOKERIJEE : I will
just ignore them, because he is saying things
which sound like prattle. He is getting
incorrigible and no one can control him.

SHRI BHUPESH GUPTA :
should not gq wrong.

Also you

SHRI DEBABRATA MOOKERIJEE : I say
that when the reference is made
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to the President about the conditions obtaining
in the State, about the way in which the
Ministry has functioned, and the Governor
reports to him that there has been a
breakdown of the constitutional machinery, he
acts on his own. This is what I claim to be the
real constitutional position.

Now much is said about the 'pleasure
theory, and it is said, "Look, the 'pleasure'
theory does not mean much". Normally I am
inclined to agree with that view. But I would
ask you to bear in mind one circumstance
which clearly emerges from a dispassionate
study of the different constitutional provisions.
In the case of Ministers, it is provided that
they hold office during the pleasure of the
Governor. You get the word 'pleasure' in some
other context also, in the case of tenure of
office of public servants. There also you get
the ‘'pleasure’ theory adumbrated in the
Consitution. But there is a great gulf of
difference between the two, and I propose to
show the difference, [t is for Mr. Bhupesh
Gupta to accept it or reject it, but I claim that
this interpretation is the result of a
dispassionate  study of the different
constitutional provisions. Sir, in the case of
'public servants', you get the express words in
the Constitution, 'Subject to the provisions of
the Constitution'. Those words occur in the
article dealing with public servants, who hold
office during the pleasure of the President or
the pleasure of the Governor. The 'pleasure’ is
circumscribed; there is restricted 'pleasure’,
where one holds a civil post during the
pleasure of the Governor or of the President,
as the case may be. That is subject to a
primordial consideration, I mean, the exercise
of that pleasure is controlled, first, by the
provisions of the Constitution and, second, by
the laws that have been passed by the
appropriate Legislature. In the case of civil
servants serving under the Government of
India, it will be Parliament, and in the case of
civil servants holding office in the affairs of a
State, it will be the State Legislature. But the
exercise of pleasure in relation to Ministers is
unqualified. So there is no denying the fact
that here is scope, considerable scope, for
exercise of
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[Shri Debabrata Mookerjee.] discretion
and judgment on the part of the Governor.

Now take this case, Sir, the unfortunate
case of West Bengal, for which the heart of
Mr. Bhupesh Gupta bleeds. Here the
Governor wanted, or rather, requested the
Ministry to hold an early session of the
Assembly so that the question of their being
in a majority or minority could be finally
decided. But for one reason or another, to
which it is not necessary for me to refer, the
Ministry did not agree to the request for an
earlier session of the House, and they thought
it right that they should stick to the original
date which they had conveyed to the
Governor. I ask you, Sir, to consider this
position. If it is the duty of the Governor
initially to satisfy himself about a particular
gentleman, whom he is choosing as the Chief
Minister to head the Council of Ministers, is
it not his duty also to see that the Chief
Minister continues to enjoy the confidence of
the majority of Members of the Legislature ?
During the inter-session period, between six
months and six months, there may be floor
crossings, and it is true—no one can deny
this fact—that in this particular case quite a
number of legislators expressed their
intention that they were no longer willing to
support the United Front Government. The
Governor, in his own way, rightly or
wrongly—the future alone will tell—
satisfies himself and he reasonably believes
that this Ministry is not enjoying the support
of the majority of Members of the
Legislature. (Interruptions.) Listen, Mr.
Chatterjee, please. (Interrwptions.) I refuse to
be heckled "by you.

SHRI A. P. CHATTERIJEE : But you are
saying things which are not in the
Constitution.

SHRI DEBABRATA MOOKERIJEE : 1
will say this, Sir, that during this period of
inter-session there may be Ordinances
passed because the Legislature is not in
session, and you must recall that these
Ordinances, just as all other executive acts,
are made and done in the name of the
Governor. Now how can he, willy nilly, be a
party to iaws,
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which may conceivably levy taxes on the
citizens of the State, when he is satisfied that
the Ordinances made are being made at the
instance of a Ministry which does not enjoy
the confidence of majority of Members ?

SHRI BHUPESH GUPTA : That is not at
all the Governor's function. The Governor's
function is to pass the ordinances that his
Council of Ministers advise him to pass. It is
not for the Governor to enter the political
arena and decide whether a particular Chief
Minister has a majority before he signs an
ordinance. Where is it stated ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You sit down, Mr. Gupta.

SHRI BHUPESH GUPTA Sir, you are
asking me to sit down, but he is putting
forward such an absurd argument.

SHRI DEBABRATA MOOKERJEE: You
may put up with arrogance, but when
arrogance is united with ignorance it becomes
intolerable.

SHRI NIREN GHOSH : That is the British
arrogance of 1935. (Interruptions.).

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please sit down.

SHRI DEBABRATA MOOKERIJEE : If
such things are done when the Ministry does
not enjoy the confidence of the majority of the
Members that will lead to legal, political and
moral mess in the country and that is why the
Constitution provides against it.

SHRI BHUPESH GUPTA : What is he
talking ?

SHRI DEBABRATA MOOKERIJEE : 1t is
wrong to look to British precedents and to
allow ourselves to be guided by them. We
have given ourselves this Constitution and we
have to go by it. We should try to read it and
try to harmonise the different provisions to be
foundinit and then
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arrive at a solution. It matters very little
whether Dr. P. C. Ghosh is Chief Minister
today and it would matter not much, I say, to
the people of' West Bengal if the United
Front Government were to walk back to
power for a short spell after the 18th of
December. There is that possibility also and
the Governor has not stood in the way of that
happening. They can stage a come back if
they like, provided they prove that they enjoy
a majority and tbe Governor acted wrongly in
having dismissed the Ministry.

SHRI BHUPESH GUPTA : Yes, put the
army in the streets and take possession of the
Members.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please sit down, Mr.
Gupta.

THE LEADER OF THE HOUSE (SHRI
JAISUKHLAL HATHI) : Sir, may I request
Mr. Bhupesh Gupta tc see that it is not
necessary for the Chair every time to ask him
to sit down ? Let him allow the hon. Members
to finish their speeches and I will give him the
reply.

THE VICE-CHAIRMAN(SHRI
AKBAR ALI KHAN) : Yes, these
interruptions take time. He has already taken
20 minutes.

sl TEATEN  : AEAHATHA
arzg, adr gaw AT A T
A% AT AE wg wA Afer
T g o

SHRI A. P. CHATTERJEE : How much
more time will be giving him, Sir?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please listen to him.

Wt Tweremw o oo, glag
am qasft awg F AT G
vt av fomqr aug I=N Faw
foqr & Sa¥® W 9T ATET T
qATAT, ITET cqAMEE FE dAr 9,
AT IAT ATAT ATEE a9 ET
di=r Hifag |
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SHRI A. P. CHATTERIJEE : Sir, the.,.

THE VICE-CHAIRMAN i (SHRI
AKBAR ALI KHAN) : That will do. If more
time is taken, you are responsible.

SHRI A. P. CHATTERJEE : How long
will he take, Sir, to misinterpret the
Constitution ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That may be your view.

SHRI DEBABRATA MOOKERIJEE : 1
will not waste more time on the friends of the
Opposition. I will certainly devote my full
energy and attention to the House and bow
down to the wishes of the House. I wish to
conclude by saying. ..

SHRI BHUPESH GUPTA
group do you belong ?

SHRI DEBABRATA MOOKERIJEE : The
Constitution lays upon the Governor the
sacred duty which he has to discharge and
the oath which he has taken obliges him to
defend the Constitution.

: To which

sft TrsrtAroEe ¢ feasiera 1 o fewr-
z7 FT AfAT |

SHRI BHUPESH GUPTA : And this is
how he is defending it.

SHRI DEBABRATA MOOKERIJEE
Maybe, the way in which he is defending it
does not please Mr. Gupta. May be, some
day, sooner or later it may please his other
compatriots of the United Front. But that is
wholly immaterial. It does not matter who is
pleased or who remains displeased. The only
relevant question for consideration in the
motion raised by Mr. Gupta is this. It is very
simple and very straightforward ; perhaps he
was overpowered by sleep when he drafted it
so clean; he has sullied it since by reference
to the political situation which does not,
strictly speaking, bear upon the motion at all.
Therefore, 1 say it is the duty of the Governor
to serve according to his lights. The
oath
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obliges him to do what he thinks he should do
in the discharge of his obligation to protect
the Constitution and to defend the laws.

I shall conclude by reminding the House
that there is an article in the same chapter
which gives reserve power to the Central
Government, to the President, to deal with a
situation which has not been expressly dealt
with. That is article 160 which says that the
President may make such provisions as he
thinks fit for the discharge of the functions of
the Governor of the State in any contingency
not provided for in this chapter.

SHRI BHUPESH GUPTA : How does that
come in here ?

SHRI DEBABRATA MOOKERIJEE ; It
comes in a hundred ways.

SHRI BHUPESH GUPTA : How does it
come in here ?

SHRI DEBABRATA MOOKERIJEE : If
you say that it does not come in I can only pity
you, Mr. Gupta. I have .nothing but
unqualified pity for you.

SHRI BHUPESH GUPTA : Not qualified ?

SHRI DEBABRATA MOOKERIJEE : That
article says that the Government of India has
the power to give directions, the power to get
over a difficult situation which has not been
contemplated by the different provisions of
this Chapter and I say, Sir, that this is one of
the occasions where the President may very
well indicate in which way the affairs of a
State will be conducted, because there is no
express provision for such a situation. Any
situation or circumstance which has not been
envisaged and has not been provided for can
be dealt with by the President. Small wonder
then that Mr. Gupta should be found
scratching his head and crying in despair
depending only on political shibboleths to
answer the question which he himself so
pertinently  raised, the question of
constitutional propriety of the manner in
which the Governor of West Bengal has acted.
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SHRI BHUPESH GUPTA : You see

the Constitution.
come in here ?

How does this provision

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That is all right. He will reply
to all the points. Why do you worry ? Now.
Mr. Rajnarain.

St URFTEA ;. HEAE Aig4
FACAT Aigd, ¥ Amd grer faamar
¥ amfas agedi & fegza s
feazsn agaz Egg Zevean w7
T TE 2

ot awrerm (gfoamnr) :owav &

gant

o Twawge @ qenr 7 fraen
a | wfam RowsmT W oam &
Fawt mifer & Asgan WY, AT w7
qagy & fRw & A aeT T
qUA @9 AERA, W@l HIEA, T
g7 22147 | gAIL 7@ UF agdmTT
T | g7 AR AEA AT ITAT AT
# oFaquw fag qene aga vz
g d #rT FGAT @ A IAAT
aift & v7 £ § agw s aw
aq Az o qaEdf, [ ag a93 7
aued § 5 gw oW §, gw wfaaa a7
3w 7 gga &, zafaxr gardr am

ka 7 =lo qfag off =
a"ﬁ ® dz¥C TIAT TIA AT 5fr
fraga sen fx 7 gaw £ aaife
78 W afEy w1 A gifae Siar g
AT ag o 4 § A afeqy afzai wr
gfag @ Zaw g gar &, M
FAFT HET agH foemr =rfeg

u]

qo@F UTRH AT | AT
TS TgT 7 ATo2% 160%) WHT fFa,
SaFT qaT T 1Y W|Eagd e
“gm wegra ¥ goaea 7 A gf A
arefersaT 7 .
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=it A%t W 107 F@ifqd)

oY AW Az A AT
qRHeT ...

THE VICE-CHAIRMAN (SHRI ! AKBAR
ALI KHAN) : If you read in j English, he will

appreciate it better.

o) TRATTCAN : 77 ATATE FIA1 AT
WEITNTRW@IAFRE : “Ta 7579
% graer & @1 gE fedt arsfemsar
® 79w §  Tream F et ¥ feaga
¥ fag weafy, star sfaa ang,
a1 I7@a a1 w7 et #5,
o Fifw gédw 71, a8 afwi gifaw
¢ fr s siar 3faa and dar frdaa
Srafaa 73 o agd st F faq
wddre off 71 gw gifaw adr i be
fra amg ot w8 W IF faamr &
dzr g1 ga® warfae wW FT I 0 7

_ gawrEs (At AT A am) |
i gal arfesen 1w foa &)

St WIS UF 0F T

a1 W@ g, A wAErEd W 1 7
agx fgam | @w Ag T oawAr
g T aF Agar § qad agg w
fewmr a1 aiwr 210 @ A anw Tl
qr w1 g fma, frowmsi age T
" 9eER 160 F #}4T 1wT AT fRar )
160 %) IHT FTH AL T AT Aferari
a0 qUAT I B ¥ ;e a afer ¥
gn ) ZATAT AR A A fraaa
wear frga afmr & 3@ 597
T T TN

SHRI DEBABRATA MOOKERIJEE : 1
will take it. You may call me a iool; I will be
happy.

st nemeEw o IfEr  sTeEE
200 F1 #gaT & “faaast 77 sawfy -
s g A s am g, A9
faam ofmg a@ wer @ faam
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@ ® AT #Eat gror w1 fagas
qifer ww fear war § ax ag won-
O F awa  Ifeaw  Fegr s
a1 T qg gifvs s froag
fodas 9z wr @ amfa v g
71 gTafa OF FTE s fadgw
71 regafa F fasrend o weaarg”
a1 aqafs @ ar O & ar asafs &
TR 9, W A Al sad gaafy
a4, a9 09T, 7 iy F am
wo—fw7 a9 fear avd gmm =
faarm w=a Fam | o7 fam dq3a
fez za® 99 M AN arfar #
faar gar & fF:

“FaT TENE ¥ ama 9afa
% fag e smar @& A 3y
Tz aanfa 7 qFa”

#| WETAT 1A wre (Arafadfo ) :
AFTE L

ot AWM : AT § | T
am fraom A=w & gror A fag
74 fadas =1 aafa @@ gu fadqas
® TTA AT AWAT TSI F A
g\ @ F AF Ak qrAar g
§—wed & awd 9 7 ¥ awyEAw
azer fromm &, gA amw &
qaredr am fag €. . .

St aE Wl : wE o fag
gar fzar

gaaATeaR (=t awaR A= aF)
ga#) Ay fag £ qar faar ?

ot TMATTEW 1 gw ARy #
a7 fag a4, wi faare, 347, 99 78
giar arfem
a7 W g @ aw f5
afar o9 a@F T TF 16T Y
faar 1 aedr, s Aw sfawe § ag
fram #za w17, o g7 afawr
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[sfv <rorremer ]
& g e w18 F e AT
Agarg oo st AR & 5 g
afger fam dww F1E, famrr
ded A FI/ X [WA  HIWEAF
gr  fr 9Iar A F1 1 g
oo adt algw X ATAr Sl AT
ascréﬁrr frar ST aU W B
paeArEe 2R foar da & ¥, €A
irsr“fgalrtr aug @l d1 T‘él'gl et
art zET WF 143, @, § I
TRAT AE .-

=Y w7 Tt T AT T A i
71 Feitea o Frfag @t |

Y URTEEN : TAC TET H I
dibufar g% amm AT A B
ez ¥ Ux vug fag w0 AT AW F
daq ¥ @f awr gA & AT A
#47 ¥ F3 FRA AANIA TIATT
g:ﬁ feat rru;!ﬂ%r TEEFEA AT A
f5 113 %1 JgT ¥ A WOF W GHW
FE @ wy aww % fwg O fear
W R e K FamI AATE 98
awg &y mawedt  TwerT St ¥
e WX agafe & wam fEa
AT G I NAT T @i FE
g o ¥ g ds frar, Iad
frdy 57 T TFAR A AT R
aug #& o @ § B arfec T2%
FT # fwa T HAT T gm A d
ferm A A FT Aad 7 far §
fr oy fmm ¥ A 9@ I@
sETAdl o1 T | AN IQ gFA
arew o1 AR faged foar -
qfg oft & fx 912 g9 AGH F 9T &

FIE 1 U A T N A giA
#NF ¥ T DA THR g AT
@ g T e ) e
Fm &, ToT ag & o aifd fr aw
w $ aes wfrdEE’ qAr e

¥ afgFre ¥ dgaw ¥, IT® IAA
¥ g ¥ uF gIafaF sSwEA AT
g Tz Star ey ¥ § vad qEEe
M 2| vad a§ T fear
T BART A § | 94 ¥ & far
37 55 W, A W F1A T B
wg o gqr +fix 3, qfwre ¥ w0 AT
% @T T Aifgd | GgARE-
¥ mx w% g | a0 ® 99 [ A
& fer free s aiee wier
qFHF qrga O AW A% argd ¥ fAm
Fidgaw 37 gont g | og fenlwl,
femmdr sgy ¢, fediwdt & v
Fa7 & ST & weAr wyr g 7 oS
oy o 8, ow agly f1 3, AT
o= Wiz W &, faww o F AT TH
Sfaza Y &1 Sda  ftaT 3 agtireg
fazm & Hafas | @ g7 F FAEAT
# agf FAr oF g% FHET 9o
78 | T UE eavd W AT, WA
oF F6 o HATE, TF AW AT
W ST A, SAAA T AT
wagdta %, adr & fadg TmF
it g 5 F F1 A F gra ey
ga¥ T gdw T A w fag
TIH F A F AT AR AT ¥ 9T o]
Fx 1 AR ¥ Uegdfly w1 gfw
FIE & 1A g8 HaF ¢ 97 74 fon;
@@ T 9 % 7 fawda g ¥fag,
wHAT— 7T AR 77 A gay
ot oft A | ANET TOAA & SvrMT
FT 34 AAMM AL IFAL & ganfag
FeAT fad 37 947 | 9g9d & afora
FLAF | WL FAGT ¥ FEAT AEH

AT, AU fIAM HT WY T, .
TTHT  F TR T I_T AG

M awa @ fx agi swax 51 fagy
9w s o1 g & s &,
wfrg & agm f5 qwell amga gard
qTE FB TIT T A AT %4
T A gRaTw FE & v gafAd
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are are fra e g, danfas wwar
g #ifs & 3% wfy awpe wEarg
¥ 7 agar e fewm ® aw
ot wrEAr 3 o fw 7 wwa &
frgzgash & fm ¥ <@, 71 TR
foft aeg 3a¥ %8 70 F . ..

s\ Wy S@T . y¥wwr, AL UW
T AT SATT T | A S AT FR
fr wemra 1 agwg ¥ gfafm.
& #1 *fgwT T JwaT g, T
qTm3  § SFEq, §| A 1 ATHGT
am¥ agaa ¥ g wrar & faam
vl F dAEn AT qW HFET A
foe & a7 « agas # qfoo @%
a%, I WA W, A9 qE@A
Aigs #7 gEma A e 7@ e
T TR AGAA KT FAT FI AT @S
At afesigr % aaiv ?

o) TmAanmn st s gav
ot 7 ow et fommar qer Y, fasmar
wrT, STeA #1 gser | uF ey
qEH A UST £ Al gardy adme
TR g IEAT &1 A F I AnATAT
AGAT : AT AT AT HNT FAA
T FM, T4 A0 ® oF * faamEn
&) aemT w1 agaa @ afors R
w1 WAT T AT AETHS FY ARHA
# ofrrr @17 w1 Ww T AR
o g7 s e ag e d e

ot wx Tmv . +, ft F =
TEE. .

ot TRATOEW {0 0§ 575
AT 3T g1 9T @i a7 v facidt aard,
g AFAT | & |

sff Wz waY o At gew e
Fsmar fn, a1 frar st arfeg 7

St WA o #wT qEel 7
o WEr famra ofr qer w7
o1 fwr st afzdmar & far ma

8—62 R.S./67
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afrar g gar i o fio dre qi
TgHa # AF 77 H|T 7 @I FHE
¥ T A A e HEEl T
oAt dre o Tw F agwA FAH F
At faar)

st aex WA@Y ;AT TA wEw
8 A% & fwqww # aver &
aderet qarlt Arfeg fr | F A
arg & aran A g o amm
T dgy ¥ wa qfcafmr @ o g
a1 T ?

| TRACEAN : F OFWIT WA
qfeafas gar & v 7 a7 ofafa
gaT g | g AR T gar A,
At €1 avdr g 9w g T sEg
aai afer & 1 F 1 Ghag a7 @
gfa e asmg qasli 7 faam gy
Y FF w1 Far wrfgg qv) e
g g ot wyrer fafeaq qm a g
fe o w9 7 agTr AT, A
3\ agg A gow Amsl A fim
qIH d9T BT F STAad Forer 7Y
T R W uwm § q=i
ag MW 9 #T § IAFT awd
gt § 7 o gy & oo dgre
gallz @ @=ar av fy o = s
T AR | AT FIZ AT, T B AW
Fagdl aE AT A quy g
¥ o foan s@mdft @ w00
9T U GHAIT A9Y waw ¥
T 97 9T AT ST AFATY FT TRl
frzq 7 | for s@f wow A%
& arg AFEAT g, TEr ovow fr-
F2ZT X AT {FEEAAT E, A N e
¥ TS 9T SAA ATAT F, W Ay
Tgfa® #w FTHTOn &, gw TAE
ara 2 | wafaw § i gat ae
¥ gz WA [ E fF 7 g ey
e & Tt 7 f wEr afaar
7 ZAT AEA & 7 v wreegfy
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[#fr TrsrerT |
& oft aergrowar 7 Far USEIE
1 7z feefras frad amr & fa
2 aodrEear A, o= A fom fdr
faswa i W FTATATE | A W
a® § T A gdree ¥ o
iz Afawre g @ T 7
s ag i wryst A & 7 (Interrup-
tions) & wet ax fod @ fow 30
#T 991 78 TATARATE, ¥4 AT 7
warsl args 7 €1 TEAT AFATE F41
W A g fr g uw vg fad aedrd

wasff arga A feefraads o
AT F| ZAT ATEA§, 39 frea-
et Qa1 ag A4 g v e
o A, A IO IIV0 F AAT ATAT
weoi @ fwdr o qfafas 71 90
FTATAT § | TA TG BN AT q@A
argd ¥ wd, o0 fregmd g e
gaa smTw 3w AR ar &g v
. anar, ag7 AsHr AT L) A
qrEgaqueRd A, A9 W FwEd-
AR ® A § AT AR TATE
f Troqqrer gefrees & ot g ?

gqawrene (s swaw ¥ Am)

daqg A g o am ardf adic
Ci R

Al TwAEe . ¥ awdw
arwr gew aff 1t ST gArd awmde
fareser |@t |

(Interruption)

ax & Frferwr 160 AT 164
#F arar argar § AT a9 ¥ amy
@ "aw ¥ frqgs awr awar g
az ¥ /dr A g, faEe
fT & qagd o arga ¥ F 7 fraea
woar A g fv afevw 164 &
TR Wt @ ag faar gar &: “qer
st &Y frafes a3 ) S
& 1 "oy sieg WAt 7 frafaer oo
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& FAL AT HAVTH FUIT AT FANA
& garg-gder g4 §03 9% I
o 18 &1 fe o ot A ain
AT A Y A 7 ogas awa
a4 aarw 9@ ) 9% fawr ¥ R
et g3 F A A 3w afz
a fava swfaar sed agar argee
7t frama 8% AT wwwgor ) aq

49 AT AW HHW wE F |
met St wEr FEd g fvogw o Aw
ff am 77 § 39% 918 arHT A
arfgg | T wEw g fea @
frass #@T 8 W% 3l # 0%
R §, q@A ATEA | A qgHA
qTEY T FIT FIAT B, USTITH AT
FHEC AETC FAT  F o aar oy
g w0 & frg @ @ 1w Az
aeg 27 wfe damw 8, gafa aw
agaa A0 ) A wAT 97 wEw
¥ & fau gara1d | 9 araiafen
i &, afafas § smwwee & 0oar
FadAm T4 F WHEIT £, 9 %A
g oA gtn fF wsgrer 3+
g ®AAT & @ faasr w5
qZHA FWIT | AT AY 4TIAT F AT
F| AT AT, ATRT & AT F1 A
gt 97 FT WT WU T & fag
AW A AEmeaE v
gt oraet | e afemdr dwme &
e F1 fawr far @) g
qg #gaT 2 f® N swvaw w1 Aar
g, ot usy At 9z A aew
& fau gae | g ow trg
dyerwz ot 9, 7 Fga 9 fr ard
#r ag=r off & T «idt & T
A & 1 AT AT W AT TR F
A g BT ¥ FT AW ! OA) OF
o @t & w1 gzar & e o -
wzoft 2% faa w7 | M F g
azeqt @ aa fagew wwar  Amw
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g fr s wwmm % fag oz sfae
g frag faet 100 37T & @za
¥A UF 0¥ Al &) g€ G4
#Framg F F fag qad s
1% Fa@ 25 grdy § ; @1 7@ 4
grarm g uf f5 awe gw @@ W@
g @ 7 guITr agr FT AT |

o oftmwr aft (fazre) @ 20
TAATF AFFAAT qAOE F, qX A%
g | AR F) AN

A TRy ST F 3,
asg w2 oAt & arfzaonfaai &
Feqr % fag o fe gad am ¥ &
9% BF Zqw g1 AT F iferm
164 % gal @z qv ara § foaw
qg fam gar & : “dfy ofcag oy
#1 frara awr & wfy amgfzs = &/
ey Zifr 17 g wEar g fa Wi
aferg amfes = a faam a o
& afr Iawgefr e aE W@
wafazy famafafesdy &, 78 wfx
ofemz & Fift frare awr & wfy
aepara & aff il | FredEgaa
#gqm At dfaar & faadar ¥
7 ag7 & arardr & gl
EQCHIR R CICRIE G BIEE B BT o
gty afmfroz §1 wwmm F samEn
ATFA AT AR AWEr AT E
q9g & wwaiv “wfaafag” o e
afmfor: & g8 =0 ¥ faara awr
Fafy Foredpare & &l ag foerard
dfmfoz st &g, a 5 made 4

@7 Zar w7 MNT F AT qast
arza® Fgar gt § 59 164
999 97 F| #%97 avg § 4@, faaq
7z AT faargard . “wer g«
frafsn T w0 AW we
afaat &Y fgfaa, smm ger g
T WANT § FIAT AG] UWE™M H
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FAE-qga WA AT 9F AT wiw’
A w7 wfmfoee F qadff aga
1€ w% 23 Faraffa@E? F
fagrmm @=a F a9 FrAar amAr
g wft alv afmfieg 4 s
L

SHRI DEBABRATA MOOKERIJEE : 1
feel I have been pilloried.

ot Trstareraw : fm Cchra” ez
T ARY 4 RAR AAT AEdf ard
9 e’ F fad awt 0w o
“gam” g feard | Ao aw VTR
FIGATZ 21T aF HAT (94T T8
TT TR |

ATgw AMTE AHA TF AT QAT
Aagrd gl fax [sgar ofr 59
w5 1 e gaR fox zre fag aal
77 fremmm e 399 o fa
Za qgt s wred AT S
SN oA H AT ) I AT -
WA A A 7 e #7 awng fz
g weft ofr B gerey &few
oy wef st sy @ fa
T I, 3G HW TSN BEA!
FETAT | FAANTAT Jg AT HA &
A% aga 1§ AT AT H a T AT
né v war w4 7 aar o -
qra fedtrad g g, a1 v
qar it ¥ aar ¥ aTarc fedr
78 ot avmr &, foft ®1 wage o
weavar § fr a7 gu wofr 77 @
gn fad A 9s WA T & wET T
v AAEa ¥ A qAng ey
& gefrer famar foar o ar et
A1, 7@ AT AIAAT FT AT | AT FH
#rgyd T wIrd T ¥ AR A9
Ec

ot sirwy aeh AT AE
ag Agd &1 BWY AR FT wE
v auwr o sgnd 9T wWHE |
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At T : g Ay e WA
A7 W & ft oF qwe G A
afaT, g @At Bt 0w AIA AT
T fqrw e faar, vvmm IEE
67 wAY 97 ZA0 g, o Fw qui faar
g, fewmgis ages 9@
gy qgaT TrET & JA0 F U
g AT 3T Far o #hww wEw A
FAF qE g TIATE AT Auar 3
woiad ¥ frare g v ag Wi
70 A% #ify 2g 9T g0 A HAI-
wforg gz st 1 gafea agrae R
e favan wrav a7 wgt o Al
wee Wl Tmar war) arcwEr w4
T BT Fr A FATa wEg WA H
wig “wfmfuy” wer aga & aran
T oAy ATATAT A1 ;A wET 5
S gEaar A gast wdmifag s
A geaf slewer afr w7 gEE
Ty wreefe gar &, A7 FAT
@ pefe & wPefcag w1 gefie) a4
Srgvar g agar arfe afram
a1 T ArdtEai § g arfifal ®) wsdr
% ¥ ggamm Fear s AT awar
A gg adt PR g, &, A% 3w
T2 MATANT FWAAT FF R Al
Tz Ay, qgar w4 Av wheforr

| wh A% agt o fraee fear g,
van wgfefrmfaan & & @ awx
AT A F Ffq AT ardt wE
qigg FHAT AU A7 § 997 7 agAa
Zar A8
SHRI DEBABRATA MOOKERIEE : He

wants to convict me out of my own mouth. I
would not agree to that.

At arrerer ¢ 2feer, ge oAb
Aga ¥ frags aff 72 W@ &1 F TRT
i fs za agm gm fiv 7@l 9T @
71 adT gw geaT 9T AT HIN &
fas qaeadi§. ..
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it Qo Qo arfear : g s w1 dfre
TAE ¥ fad qeae #F T vy
T2 |

s uSAREw ¢ qr 32 afTea
160 &) 4T, 164 7 74T, 143 )
T, AT 356 FAT AT ArfRw |

guawiae (= wwae weh am):
Fgal Ay aifrae & ez
AARE 1

S TRATAN © A=D1, 517§, ZA1L
ATZA AALAA AT T W € (4 356
W OWIE T E AL TG AN AT
we ot gaaey 1 g gl awa
a foge Poorr | g oft T2 8 @t Fem
wrag gv ¢ o srgifea T awan
g e avEre Fi freft ofemafer
T F F & (A7 | 77 THAAT 4T
AT Teg W FFTT A <y oA AT
agi fr ArerT G4 wrat o 9 gwa
Tl T AFOT AT AT AT AEa
fraza fear ar fv ;iw orgifes
éifoa o a2t & aogad & it #r
agl 1 AT AT ¥ 1 356 warfagy
feafy &1 fas woa &1 3a¥ 72 ar%
faar gamg ¢

“afg et Ty & wemm ar

waaE & Sfvaes faad or ar
£

T T A gfmAry g o
v wrefa w1 foefr g wfed &
7z wm Zr o e agr 07 g Ay

wifqam ww wf 77 @ g e feafr

A agear # yfvafar goaf 2
At et agi o A A E
AFATE | AT TG I AT ARHEA
Agear o 7 agi Agq @ oy avr-
for azer §7 qad AT FrEgw
#1 qarr SemErd ¥ a5 agi our
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F17 A7 ageq gA gr g o | guw
AT T AT T AT FAT UFET N
¥ fod & g awd & | Ffwa § Tt
sgar g fa gl #7 o ot g qar
gragdy fora & afqens & s avy &
AT g wd ot | THr ;E ey 7@ 4

st wirerwE avdt ;. ae fewr Fqfer

ot vwErEw : g7 frm g
gz ara &7 afar @ (39 5t g7 o
# g grfT ST g9 & |

g, @t g frdea g & A
am ¥ Ffex frag @T Few 33
§ am & wafer ag o sgar A g
fo smr ga T Am |tg s
TN FE F A6 W AT AT A
w®E ..

s\ wirawx awl : a%e 73 g, o
Fiaa & aredt X SIFr ug 78 war
g

Y VIFANTEAW ; 95/, TE TEIATEH
aiqa & a9 | (Interruption) #wz
arfefere wrar awad a1 awa
#adf T AT T AT AW WEl |
aqe gegfeedt & aw # ofva &
Anr ZATY AL I AXE A T
TRE AT g7 IR TG w8
o a@ar 7 @ gwd fag o
ags Acd FRLLU T TE ) FIC
gw AT AW AT & 07 Awd ama ¥
az g a1 fw gl arasr afefag
ZAE WA TS A A ATE A
| A ae AT AAT ;g ug Alaeq
FATAAT | WAC H gAAr At F FgAn
g g frsfagm sa @ w1 andr
o fv afma N FEm awT R
ATH A WA FATYA TIH ISAT
g ag aftaw Fam & T veyfaesi
FT qGET TN JE A AT

[22NOV. 1967 ]
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FH 7L gATZ | Indg F fis & g
WET E G T 1 0 TR AT A4
®OFEAT WG A AFT AZT FAT
7F T draic W arew g faa
AT A ) adr wer oo owifi,
4 ATET U FIE I AT
qAET & TSI T qAAT FIH T A
nE AT 93 FY G gz WE AoOAC
T FETZ ) TEAT TIHEA qETE
et & g fear wa fE q o
ATET H1 20 T W A9 ATRT 1 fAa0
01 o wREAR O &7 JAqr oA
qizsw FOrA AT AR ®5 CE AT,
3% ®57 AT FTA, ¥er A7 Fqawdr
Faa ATITT A 399 F gfy 9@ 4w
g '

ot dmwr A wAT A L
Uy 3 Am@ qrEdr .,

it TRTAICAN : U I A AT
It 72 frg wepm ) aw qfay
T | FAFA T A LT AT 24
F qa1 &% A (& gwT daag am
wELE ...

Wt wewm aslt o F A 3
6 e,

ot TRATAN 7 F AAIA A1
1 E; EF W TAOAT ZT A9 309
AME AT AT AT K AT AT 504
¥ aa feges wwar A g, A
g1 #%a § faqza gar amgar g F
T2 F7 g Al f ardr 721 70,
FEAARE 92T TG, A TF, AL
TEU N T AAT T F HREAT TOAY,
qHITAT AT AT, AT wET g Al
A1T, ATET ATIR, EEICTATET 457
&, g araw Far & 1 F 97 faa
A7z T o AT AT G @A Fan0
AT AT ATT QAT F wAN 4T
72 4 fiv gw s a=g 787 Fr qifes 1
fq oo o4 CE &, AT Fod

690
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[=t Trs=rTE)
FATT FT ATATIT T qeG ey
wred  Jg v 97 gar 1 gdfisig
et 3 TR 9——<Ends do not Jjustify
the means”’, @ fufaus  adr--o%
wgar a1 i are 3 Nfag N ama
fag ¥=<q g, gaur «Ear ar ¥ arey
AT AT U E @ @ A
[ X a3 wrar fy oA
aigt, &t TET FE HT AECA
afergre foar & 394 333 AT Y
iz § gur WisTd, agr A Aqar w7
e At g, agh ¥ M7 dafom
F1 aqgra fyar § 1 T Fma &
35 ofg7 qfd, @Y a3 99 A0t
#1 41 fam, wergan fagre &, sad
AZTTEAT TTL 92T {1 AT g
F AW 7 9 IWF owgT B
gfeat w1 addr2 S el & fag
FCF qqTENT fF QY @y F oA
JITUF A ¥, qF el ¥{y 5T 3
F FAT 51 fadw F, 18 w9
&0 fady ¥/ ag A A
1 A § 1 U q5 X —AE [
T ds 7w, =g fom fs a0 fur
FIUT qH, 7T 73T fagI @em,
qegt #g 1 39T 4T W OF
wH AAR AT AEFE )

¥ ug fages wxarawmar g =
T A e Ar e A i L

st @77 FaT: T3 TAWE ) w9
T@F AN AT DIAT |

 UAAREAN XA AN TF @
frge wor Ay, zad gawr afafe
%1 dwifcar argad, fag ot F &
wydr g8 iy @A § fare
Wt 7@ § sy FE? Ao
% @A awgar § 6w w8 wes
afems §), frw T F1af &,

[ RAJYA SABHA ]
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T w1 G g, fedw sfawray
g ax¥ ax AF £ ™ Fiwa
AR P oA & B w@r Fara &
AT F ddr aAg 4 fa & AT~
A AHAIT A AGE 4 AT 17 o o
g a3q A g wmH 3 B
qgATHEY TR A, réa A FTaFan|

ot wgRAT M9 W gw 79 a%
dzq ?

FravTRd (+t SPER WS AE) -
T faar A AT Qe ?

*ft TrrTOTEY a0 qaig A
feamr & grd Wit 9t @ @
g1 @t A ghorer sy &
Afy ga 3y = figwr  geh
T3y fe e Raqm 4 A1 A
¥Z X ag  Affdr A Fag e
FEAT AE O AT qdeaqr wrwwew
AT I A ar & qavg —

Taa zaq dr3 s,
Aq T T g AT,

A9 e gia zag 7@ oeg,
wwt afg |9z a1 g 1

K gy 77 adde wr et are-
AT GAT A OF AT w7 F qesr
amr f5 sk N 9% 1é7 gy
L, BT FT, &fq T I qQUF; FF
AT, AT AT 0 U7 Y, STiedy
¥ e #qud qRGT 9 ohAT, TET
g9 FT AT fgrma qa¥ £1 wid ?

s geee feg wwdl: 6 aq qh g,
HTT FrIa 32T 277 ¥ fag Ngwr
LG il

SHRI NIREN GHOSH : It will go on
for three days. It is hound to. RO
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st o SA WS A,
ur gawr dmr it ga ol —
T AL TLAL #2hg, ¥ T waraly aw,
faaara  org® ‘9 s achg fFam |

St AT < 7gT A A, and
AT FNA F14T §, F10TETF

grawTRs (st sEAT a9 awm) ¢
iy fr T FATE EAT e | gw
¥ AW a5 g4 fedz & @w swar
g1

SHRI NIREN GHOSH : The time must
be extended.

=Y vwAREy ¢« 77 fede A9 @
gt w7 arfqarie o g1 AT |

omwTErR (= wwE 9 ) ¢
Z1eq qFaz T oA 7L afeaare & adf
A

st TRATE@N : ATEA AT

arga, 99 FTre ¥ @d o< fzar, 49
& feedlt Wam w0 78 WA A
¢fF uw g3 ;1 97 gy e fegr
AY ggi feeat # g5 ¥ 4T A9 |

QqATEnE (#ft qwAT AW @)
arg feadr 22 ot araq ?

St TwARE ;o adr q gigar
¥ adt ar—"sfmad sT DT d
Fq1, ATG-ATT 2 gar g w4 19 q
gfam sar grar &

Iqareas (o s wE am) ¢
g Faadt I araar wwd § 7

| THATCRD < F1E 3% F7 AT AEY
A

gqaarene (st wFad ot am) ¢
w1 2rEw At =ifem)

= TEARE - gE@dl a7 fFaar
arr g7

[ 22 NOV. 1967 ]
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Frawrens (st swEe owe am ):
AT geECwA @ IR 30 faee
faw, & sy s szroor faae
FaFATE |

=t YISAREAW  F ATIE AFAT FRAT
Z f & zrewfalez adif a|wr =g
am 7w fagear ifeo, fevar fifeg
SR AT Al AR ¥ %9 fzar )
¥ a2 gz ¥ o dav g 1 &€ qdm
2 ? anT an fude w37 2 @) AT wet
¥ a%d & 1 fwad ag=37 51 auiq
g fear, 98 gTaTsss Fa &
299 916 57 frar § | s gw fognz
WA &, BIE AT A YA 3, T
afzfg & qrge 7@ £ J1 a7 39Fr AF
a%8 & |

=t To uwo urfRa : et os e
F1 AN AEY &, B o AmaAr

St URAREA WA UF HrEgr A1
WA AZf 8, 94 & 39 Iead A
AT AdE

ot =7 [aT : q1Ta 90 9184,
BW AN & Aa # Zad wqrgaren %
far srg7 & e o= o
#t anwar wifge fr 7 #ar sg & &
feat azen =1 wraarg =iy fradr
&1 gar #4719 Z1 a8 47 @3 4 avar
fa 8 zrew-fEfaz adf a@ar «ifs
gL qIE WA qF AL ..

At TR - F#if T a2 waifaa
g, agdr fafwz wmarg )

#t ov7 WA : o717 § vraqreran 6
§ ag o frdzy 71 f5 auT awg
FFAT AT gHAA BT AFAT § TV IR 9%
1 wafar & & fau s=va g€ 41 379
ST EH AT AFATE |

&t TWATRAY - 3aF fae & 9
g A
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ot fawitelt feg : Favis anT A
78 SraTar ar fF 6 3% A% AT I3 |
4 ag wAwl argar g f& a5
wwfaa #) 77 a5 $7 @7 8 A
A%, 10 34 A%, 11q7a% ¢

JaEwTaq (s swwAT we 4m)
sar qafswa wmae 1 Gramn, ¥ nesd
Faar Fgar  wal madiT A fiy g aa
F1 0w Fear 741 91 1 7T AT OF
avdr wa2f7ea 2 1 33 wafvea ¥ uaar
¥ arzarar fis s %e 4 g @ ARl
TRl TE A A7 F ATAT aw7 q2 A
w41 A1 ga @1 F1 arar fadar
Tt oamie A wagaa g fx @A
10 fAmz &7 43 ¥ AT q & w7
Z )

5t TAATAN : HY AR AHAE
fraza % fgar 1+ W7 79 21 |9,
fomer & aig A A std u frarfy s
g7 frdz 373 8 M AT U5 7 1 29
HqAT wATET Fi AT E

Iqawrenm (s wEAT WGt @@) -
fer ga1 F1E 4 9= 75 N7 A g 7

ot TEATCEaW - 33 A1 23 K
farealY 3T WA w1 AT §, TR HITH
ARG R GREEStEREIEL LiflEd
aratagl Faar, fx afgarsag
AT, FAHT AT AT IR E, 53 F1E
qIAT AqIa gt § | gafAa, FrEm
FLTHA AGT TZIT7, W AR (S FEAT
f& v gfearfem v awa ;i
w1 T Erfe 43 sl ad fsarfe
Al apd %) we2i @197 {if, e
iz s @fwo wredizqma 7 e 7
feanr anmi 1

saqaTeTR (Wt AR o Amw)
§4 Ta%| A1 A19 W2 @ sangc 4df fzar |

DR. ANUP SINGH (Punjab) : May 1. with
your permission, say that the hon. Member
has every right to feel chat he must be given
the opportunity to express his views. The
implication of what he has said is that you
have the unlimited power to hold this House
to ransom if you feel about a subject so
strongly, that you can continue to speak as
long as you like. I personally have very deep
respect for what he said. Sir, I have tried to
follow what he said. Unfortunately my
command over the Hindi language is not
adequate. But I have listened to him with the
utmost respect. But the question is that we
may feel so strongly about so many things like
the Preventive Detention Act, China, Pakistan
and so on. But if you allow this kind of thing
to go on, this House shall not be able to
function if you go on speaking, when you feel
so strongly on a subject, and yju say that you
will continue to sp&ak. I think the hon.
Member knows more about the propriety of
the parliamentary procedure than perhaps
many of us. I had hoped that he would himself
say that he would like to speak ."or 5, 10 or 15
minutes. But to say that you cannot stop hirn
because he is deeply concerned about some
subject, or about this country or about this
universe will be melodramatic rhetoric.

st wfeare fag (fmaaom) @ oA
73 A9 wTar @A a7 fe A Ta T
gaT AF A4 AT i F T AR TRA
A4 W1q w9 fa q@dl aga @7 72
L |

He has taken 50 minutes at least.
Record will show that.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Half an hour.

st Afean far : 29 N 9
AT 3T 72 4 | FiTH ARG AR,
BT AT 9 W AT ZAT Z, TR 50
ez aw @13 £ 1 Frssw wasll 7 50
faaz frar | ga ot 71 9 #1 A
7g 2T AT 5730 40 fyaz faar 2
AT ag A1 9FET e V2 AR ned
FATAT Irfgq 41
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DR. ANUP SINGH : 1 think  the
remarks have been misunderstood.
THE VICE-CHAIRMAN (SHPI
AKBAR ALI KHAN) : Let him finish.
st nfeaw fag W A A% =7

@l a1 e gaqr &7 2rsw gaz wead
w1 Ar e | AdT 322 T R A
71 ar 731 &, afvan & qiga oy 7
WF ART WAET 4208 ) A A A2
fafgz Z1dT a3 21X S97 TE=I
EC AL T

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I am in ihe hands of the House.

SHRI TRILOKI SINGH : Mr. Rajnarain
has repeatedly said that it will be difficult for
him to conclude his speech today. If that is so,
where is the use of prolonging the sitting ? I
would, therefore, request you to adjourn the
House and meet tomorrow and let the debate
continue.

SHRI M. M. DHARIA : Mr. Vice-Chairman,
I feel that some time limit will have to be
fixed. I do agree that e more time has been
taken oy Mr. Mookerjee. But Mr. Mookerjee
never gave a threat to this House that even if
he is not allowed to speak he will go on
speaking, or he will go on speaking till he
pleases at his discretion. What Mr. Rajnarain
has done is “hat he has given a threat that he
will continue speaking and if the Chair
wanted he could be thrown out of the House.
This is not the way of maintaining the
decorum and dignity of this House. We
should be very clear about it. I would like to
appeal to Mr. Rajnarain about it.

—_

st TemTmer ;v fRafEdr #@e
{za177 1 A=AT :;r' | AHIFI S TT H
AHY 5 i far sim
SHRI M. M. DHARIA : I am on my legs

SHRI RAJNARAIN : I know my
responsibility more than Mr. Dharia knows.

A
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=Y qHo q‘ﬂom&ngﬂ'mffﬁ
23 |

ot TUARM@Y . § A% &1 4,
azn #1 gafa @ At @ o samr
Fmarg, a9dr fzafad saarg, e
#t feafadt swwar § 1 wdr fafaze
qa=ifadt § | & wraar g fr #ar wMa
gt Far=ifaa o

SHRI BHUPESH
ihem say what they like.
IEvTas (W AwAT 7S wW)
# &1 wiawn = Rar g fr faa awm
AT T )
o\ vwmemw : feasr awg &
QAT § A3 W AIAAT § 1< 48 77 |
DR. M. M. S. SIDDHU (Uttar Pradesh) : 1
would like to say that the Chairman should
control the hours or minutes that an hon.
Member will be allowed, or it should be left
for the House to decide. It is neither the
monopoly of any Member to decide or
arrogate to himself the liberty to have any
amount of time. A ruling will be worthwhile
for our information. We may say that if the 'X'
party wants to give all their time to a
particular Member, we have nothing to say.
As far as our time is concerned, we would
like to know what will be our time because
we have given our names. In that respect I
would appeal to Mr. Rajnarain to let us know
the number of hours and minutes he would
like to speak, and it will be for the House to

allow him that number of hours and minutes
or not.

siradt weay watfean (v97 939)
wiadia #ere F 94w #4149 a5z
954 F5ra1 377 Fr o wadi Al w2 9 )
FH AqY 34T AT wBl T 9 W glEy
7 Al guT 3R E 7

ot g fag wardt @ d §m w2
IRATE |

st Ty - ifad, # e fag
FT ATEAT ¥ R1Z7 TR E, F AR

GUPTA: Let
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[ = Trarmae)
AT AT FE FTATE | o fag A
9 %31, o717 avEr 4y afg o 57
AU ara F1 g §id a1 747 8T w17,
WET FT TANT AT 4T, 7 GBI E AI7
# waar g fe 6 avdr falfaz |3 qraar
g P q@sr Fraar qraar 3, Fraar
Frarar =rfad, Faar 4@ w7 § a@e
FTE | AR A TEHET AG AHE |
SHRI NIREN GHOSH : They are uttering
threats. They feel it is their monopoly. Let
them go on.
ot TRHATONN ¢ AT FHET L
uEr & ar 3% w40 1 9gfe vEraa
G % TR | A AT T GAAT IGT ] |
g FireT &7 AR T T
geewnaa (s WAt aw am) ¢
3 8, femar Zrgm AT A ?

SfY TR : 217 WA o0
g AV &1 43 AT ras AT

gugannR (A swaz @ @) ¢
Zred # 9 Afem QT

WY THATEAN < 72 ATTH] G 2 |
arg grza #) Ay fif9q 5 s Feaar
A, 32 AT UAiEHz &, T aEY |

st graw fog werdt : arg Howiw
argm, AU ATy uwFr fedga F
g FAWM AT AT AT FEAT B
fs gt ol § w9] =7 agd #
wa sdr faar fama q¢ asfa A4r
g ar manra & o waor @
§8 Faul Y aEwward afos g
fegw@r g #c w9 fag am1gs
fife gg2 AN & wa § g7 o farsr-
aq dar @t # et fm o gad
azer A IW FAwT A afaw www
A% g9 @A § ar 95 99 wH
F gqAA TEN AL AT | AT AREA

GIPN—S83—62 R. 5./67—15-7-68—570
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adr ag @Ot F fag awe fow
A 7 fean arg—7 et fewrfiara
F g frdft qvg &7 qm@ e A
ATRAT, ANT Ho7 TAT YoAT 9773 @
77 feadrma w1 arain w34, s gw
98 a7 %A & f# o neee 15 faqz i@
aFar g a1 17 feaz Zrar a1 qu g & ar
Avar 2 afsw 15 fwaz & s
A7+ 0F g7y 45 fwaz ¥ 55 Az
@ aFar g, @ for gRF I W@
T A1 qrEeEr @Erfr ge oaar
ixgd fawe ¥ qurq 5, oy gwar
farvisa 1 wrow a1 wEa sre feey
Wt famr qv @@ e /) aw asd,
23f A7 ® gwar 5w 4@ 41 fawoa
gar veur o wasw wfa armw faar
T E; AT I 28 WAN VST R
@ & amF grar og faqa4 ¢ Far
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I fully appreciate what Mr.
Bhandari has said. Now I would only request
the hon. Members themselves to appreciate
this. T would suggest to the Secretariat that
according to the party strength they should
allot time and accordingly the matter will be
decided.

The House stands adjourned till tomorrow.

The House then adjourned at
twenty minutes past six of The clock
till eleven of the clock on Thursday,
the 23rd November 1967.



